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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.378 of 2001

‘Date of decision: This the {L day of October 2002

:The Hon'ble Mr Justice D.N. howdhu?y, Vice-Chairman

s

HThe Hon'ble Mr K.K. Sharma, Administrative Member

. Shri Madan Ch. Kachari,
" Senior Auditor (Now Auditor),
Office of the Accountant General,
'Nagaland, Kohima. eese..Applicant

By Advocates Mr B.K. Sharma, Mr S. Sarma,
Mr U.K. Nair and Ms U. Das.

- versus -

1. The Union of India, represented by the
Comptroller and Auditor General,
New Delhi.

2. The Accountant General (A&E),
Assam,
Maidamgaon, Guwahati.

3. The Senior Deputy Accountant General (A&E),
Nagaland, Kohima. ......Respondents

By Advocate Mr B.C. Pathak, Addl. C.G.S.C.

. CHOWDHURY. J. (V.C.)

In this application wunder Section 19 of the
Administrative Tribunals Act, 1985 the applicant has

sought for the following directions:

To set aside and quash the entire Disciplinary
Proceeding by setting aside the impugned Charge-
Sheet dated 17.7.1998, Disciplinary Authority's
order dated 1.5.2000 impugned notification dated
22.12.2000 and the Appellate Authority's order
dated 13.12.2000 with all consequential service

benefits.
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2. Basic Facts : The applicant while working as Senior

¥Auditor prayed'for House Building Advance (HBA for short)
famounting to Rs.17,000/- for purchase of a piece of land.
tThough the applicant took the loan the applicant failed to
~submit the registered sale deed. According to the
’applicant, because of the nature of the land the process
'of registration was to take some more time. When things
- rested at that situation, a disciplinary proceeding was

initiated against the applicant for the alleged
- contravention of Rule 3(iii) of the CCS (Conduct) Rules on
the score of failure to refund the amount with penal

interest as per order No.61 datéd 2.5.1997. The applicant

submitted his teply in writiﬁg. Not being satisfied with
; the explanation of the applicant, the respondent authority
. conducted an enquiry and on conclusion of the enquiry, the
| Inquiry Officer submitted his report holding the applicant
; guilty of the charge. The applicant submitted his

representation. The Disciplinary Authority finally by
~ order dated 1.5.2000 found the applicant guilty of the
charge for the alleged misconduct for contravention of
Rule 3(iii) of the CCS (Conduct) Rules. The Disciplinary
Authority accordingly imposed a punishment threby reducing
the applicant from the post of Senior Auditor with the
scale of Rs.5000-100-8000 to the post of Auditor with the
scale of pay of Rs.4000-100-6000 for a period of five
years with effect from 1.5.2000 under Rule 11(vi) of the
CCs (cCCA) Rules, 1965. The pay of the applicant was
accordingly fixed at Rs.5300/- in the scale of Rs.4000-
100-6000. It was also ordered that he would not earn
increments of pay during that period. It 'was furthen

ordered that he would be restored to the post of Senior

Auditor on expiry of the period of five vyears and on

restorationNe..eee...



to the post of Sr. Auditor his pay would be fixed at
Rs.6050/~- and he would be eligible to earn increments
from that stage, subject to  fulfilment of other
conditions/rules governing the grant of increment. The
applicant.preferred an appeal and by impugned order dated
22.11.2000 the authority proposed to enhance the penalty
and finally by order dated 13.12.2000 imposed the
following penalty:

"Now, therefore, the undersigned, in exercise of
his powers as Appellate Authority conferred on him
under Rule 26 and 27 of the Central Civil Services
(Classification, Control and Appeal) Rules, has
decided to enhance the penalty to Sh. Madan Chandra
Kachari by the disciplinary Authority vide his
Order No.A/A/4-28/97-98/17 dtd 1lst May 2000 and
hereby orders that, Sh. Madan Chandra Kachari Sr.
Auditor, be reduced to the post of Auditor with the
scale of pay Rs.4000-100-6000, from the post of Sr.
Auditor with the scale of pay Rs.5,000-150-8000,
for a period of 5 (five) years w.e.f. the date of
issue of this order under Rule 11 (vi) of Central
Civil Service (Classification, Control and Appeal)
Rules 1965. It is further ordered that his pay
fixed at Rs.4000/- (Rupees Four thousand only) in
the scale of pay Rs.4000-100-6000 during the period
of penalty. He shall not earn increments of pay
during the period of reduction, and on the expiry
of this period, the reduction will have the effect
of postponing his future increments of pay. On the
expiry of 5 (five) years, he will be restored to
the post of Sr. Auditor. On restoration to the post
of Sr. Auditor, his pay will be fixed at Rs.06050
(Rupees six thousand and fifty only) in the scale .
of pay Rs.5000-150-8000 and he will be eligible to
earn increments from that stage, therafter, subject
to fulfilment of other conditions/rules governing
the grant of increments of pay. It is finally
ordered that, on restoration to the post of Sr.
Auditor after a period of 5. (five) years, the
original seniority of the official in the post of
Sr. Auditor prior to the imposition of the penalty
shall be restored." ’

Hence this application assailing the legitimacy of the

order.

3. The respondents contested the <claim of the
applicant and submitted their written statement denying

and disputing the claim of the applicant.
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4. Mr S. Sarma, learned counsel for the applicant,

L assaili;; the legitimacy of the impugned orders contended

that the authority fell into obvious error in not

i providing the applicant a fair deal in conducting the

1 ': enquiry. The learned counsel for the applicant further

€ ' contended that on the own showing of the respondents the
Q ] applicant did not commit any‘ misconduct calling for a
u ] disciplinary proceeding. The 1learned counsel contended
E Ll that the applicant had asked for finance for purchase' of
r land. Finally, at best it did not fructify and the
q f respondent authority recovered the amount with penal
i f interest. Therefore, question of initiation of
F disciplinary proceeding itself was unlawful and therefore
i j fhe penalty imposed under those circumstances could not be
| sustained. |

i F 5. Mr B.C. Pathak, learned Addl. C.G.S.C., appearing
ﬂ F on behalf of the respondents on the other hand contended
q i that the alleged act of the applciant amounted to breach
) { of conduct of thé rules, somuch so a Government servant,
[ at all times is not authorised to do anything that is
C unbecoming of a Government servant. In the instant case
though the money' was realised, the conduct of the
ié applicant was unbecoming of a Government servant and
| accordingly the said punishment was imposed.

ﬂ 6. The issue mainly arises as to whether the alleged
acts of the applicant amounted to a misconduct within the
meaning of Rule 3 (1) (iii) which interdicted a Government
servant from doing anything which is unbecomeing of a

Government servant. From the materials on record it was

apparent that a sum of Rs.17,000/- was sanctioned to the

applicant on 1.9.1996. Under the HBA Rules, the purchase

WASeeecoeossoo
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was to be made and sale deed in respect thereof was

| required to be produced for ihspection of the department

concerned within the prescribed period or within such
further time as the Goverﬁment/Head of the Deparﬁment may::
allow in this behélf, failing which the employee is liable
to refund at once the entire amount to the Government
together with interest. According to the respondents the
applicant>failed to submit the sale deed and by communic-
ation dated 14.3.1997 he was advised to submit the
documents. According to the respondents, no doubt the
applicant submitted some unregistered documents, but that
did not fulfil the requirements. The applicant again asked
for time, but failed. From the.materials on record it,
however, appears that the department recovered the said
amount alongwith penal intefesf.'As per the rules, the.
department proferred the scheme of providihg.the benefitof»
HBA. Such advances are givén to the employees to facilitate
them in owning a house/property of their own. It is a
measure of providing social justice. Nonetheless, it is
out and out_ah advance or léan which is to be refunded.
The employer is the lender and the employee 1is the
borrower. As a borrowef, the employee is to refund the
amoﬁnt within the pfescribed period.failing which he has
to pay penal interest. A sum of Rs.20,444/- out of
Rs.25,903/- was already recovered from the applicant
alongwith interest, leaving a balance of Rs.5,459/-.
Failure to refund the amount within the period prescribed-
whether can be'said'to'be an act that is unbecoming of a
Government servant, it all depends on -the facts and

circumstances of the case.

7. In the order of the Disciplinary Authority it was

/bleéfly indicated that the applicant stated that he had

actually purchased the land and due to non-completion of

the......'ooo
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the registration process he could not produce the required

documents in proof of his acquisition of land, and that

those records would be submitted in due time. The
applicant was allowed another opportunity by Memorandum
dated 22.9.1999 to produce within ten days from the date

of receipt of the memorandum all records available to

‘substantiate his claim. The applicant also sought for time

from the Disciplinary Authority to submit the requisite
documents. The Disciplinary Authority allowed him time to
furnish the documents on or before 1.11.1999. The
applicant, however, failed to submit the records 1in

support of his claim. The question here is only as to

whether the said act of the applicant amounted to any mis-

conduct. As alluded, no specific misconduct is alleged.
The applicant is charged for doing something that 1is
unbecoming of a Government servant within the meaning of
Rule 3(1) (iii) of the CCS (Coduct) Rules. Misconduct
émounts to "a transgression of some established and
definite rule of action, a forbidden act, a dereliction
from duty, unlawful behavior, wilful in character,

improper or wrong behavior, its synonyms are misdemeanor,

misdeed, imsbehavior, delinquency, impropriety,
mismanagement, offence, but not negligence or
carelessness." (Black's Law Dictionary). .In the . same

text misconduct in office is described as follows: -

"Any unlawful behavior by a public officer in
relation to the duties of his office, wilful in
character. Term embraces acts which the office
holder had no right to perform, acts performed
improperly, and failure to act in the face of an
affirmative duty to act."
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WB. Misconduct means something more than a mere error

jof judgment. Such conduct to become misconduct, it must
‘indicate wrong conduct or improper conduct. It must show
and establish transgression of some established and

;definite norms or standard, commission of a forbidden act,
Emore than carelessness.

9. In the case in hand the authority fully recovered
Ithe amount alongwith the penal interest. The alleged act,

in the facts and circumstances of the case cannot be said

to attract the rigour of Rule 3(1) (iii) of the Rules.
{The findings of the Disciplinary Authority to the effect

ithat the applicant misutilised the House Building Advance
Lis patently perverse. The -expression 'misutilisation'
| ,

Mmeans perverse intermeddling of the HBA. The Disciplinary

?uthority while imposing the impugned penalty vide order
i%ated 1.5.2000 also took into consideration irrelevant
%onsideration by overlooking the relevant considerations
#hich affected the ultimate decisions. The Appellate
iuthority in disposing of the appeal turned ité back to
Fhé .relevant facts and ’céntrived a new charge without

biving an opportunity to the charged official to meet the

éharges. The impugned Appellate Order dated 22.11.2000

|
!

f

lso suffers from the vices of the non-application of mind

nd perversity as well.

a

y

#O.' In view of the facts and circumstances set out
F

| ' '

%bove the impugned orders dated 1.5.2000 passed by the

-

)eputy Accountant General (Audit) vide Memo vNO.A/A/4-

e N

8/97-98/17 (Annexure 4 of the O0.A.) as well as the
impugned order No.A/A/4-28/97-98/390 dated 13.12.2000

passed by the Accountant General (Annexure 8 of the 0.A.)

Qe cecsccacae
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. are thus set aside and quashed.

11. Tha application is thus allowed with all

'consequential benefits to the applicant. There shall,

however, be no order as to costs.

?

‘ ( K. K. SHARMA ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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GUWAHATI BENCH

{An appl1cat1on under section 19 of the Central
Administrative Tribunal Act.1985)
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BETWEEN

!

Shri Madan Ch. Kachari,

Senior Auditor (Now Auditor)
ffice of the Accountant General,

Nagaland Fohima.

ﬂﬂu.l"ﬂ".n.....l AppliCantu
VERSUS

j. Union of India,

Represented by the Cmmptrmller and Audztor General,
New Delhi. :

=

The Accountant General (A%E) , Assam,
Maidamgaon, Guwahati-~?8,

Y, N
-

I &

. The Senior Deputy Accountant General (AXE)
Nagaland, kKohima.

sxrassesnnsae Regspondents,

PARTICULARS OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION

The present application is dirécted against the

illegal action on the part of thé respondents in issuing the

e 3

pDllowing orders/memorandums:

1. Memo No.Admn/Audit/4-28/97-98/639 dated 15.7.98

(Charge Sheet).

2. Order No.A/A/4-28/97-98/66 dated 21.7.98 (Inquiry

Report).

TMCKedhan
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3 3. Order No.A/A/4-28/97-98/17 dated 1.5.2000
(Disciplinary Authorities Penalty order).
4. Order No.A/A/4-28/97-98/39¢ dated 13.12.20¢0d

i (Appellate Authority’'s Order).

2. LIMITATION:

TRALAN Rt

i
:

The applicant declares that the instant

i

fapplication has been filed within the limitation period

,
1

prescribed under section 21 of the Central Administrative
i '

i}

;Iribunal Act. 1985,

5. JURISDICTION:

The applicant further declares that the subject

?atter of the case is within the jurisdiction of the

hdministrative Tribunal.

«» FACTS OF THE CASE:

e ;SA e i e

o 1. - That the applicant is a citizen of India and as

uch he is entitled to all the rights, privileges and

som R

protection guaranteed by the Constitution of India and laws

*ramed thereunder.

<

4
"

. That the applicant while was warking as Senior

™S -

uditor took house building advance amounting Rs.17,888/~ to
R —

purchase a plot of land under House Building Advance Rules.
5 per Rule applicant was to submit the registered sale

eed. Howeveﬁ, he could not produce the same within the

D

the respmndenés however, without waiting issued the

Y

tipulated time frame. The applicant intimated the fact to
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r%emorandum dated 15.7.98 along with the Article of Charge.

A copy of the said charge-sheet is annexed

herewith and marked as AnnexurewL.

| _ :
%.3. That the applicant begs to state that pursuant to

%he aforesaid Annexure-1 charge-sheet dated 15.7.98 regular

'ﬂepartment proceeding was initiated by the respondents. The

epplicant participated in the said 'proceedimg. After
“onclusion of the inguiry, the Inquiry Officer submitted the
inquiry report of the case. To that effect the respondents

have issued an order dated 21.7.99 enclosing the inquiry

~report.

i A copy of the said order dated 21.7.99
enclosing the inquiry report is annexed
herewith and marked as Annexure—2.

4.4 . That the applicant begs to state that the entire

;proceeding was initiated against him for his non production
;of "Gale Deed" of land for which he took house building

ﬁgyﬁﬁge. In facf the land purchased by the applicant was an

Mechonia" one and because of this the = process of

registration took some time. The applicant requested the

lconcerned authority to grant him some time to furnish the

said "Sale Deed". The applicant wrote a letter to the

lconcerned authority praying for some time to furnish the
nsaid sale deed. In reply to the said request made by the
iapplicant vide his letter dated 6£.8.99, the respondents have
';issued an order dated 22.9.99 directing the applicant ¢to

lsubmit the sale deed within 1@ days from the date of receipt

G

g e e B

s
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%f the memorandum. The sole contention of the charge-sheet
{

%Ls regarding furnishing of sale deed as required under the
;;le. Eecause of certain official procedure the said sale
gged was made available to the applicant. In fact, 1in the
;;id deed there was mistake in quoting the land particulars.

e aforesaid fact was stated by the applicant even prior

issuance of the charge-sheet. It is noteworthy to mention

re that prior to issuance of the charge-sheet, the
dpplicant vide his letter dated 12.5.97 made it clear about
the factual position.

! A -copy of the letter dated 12.5.97 is annexed

i

W herewith and marked as Annexure-~3.

b

?@5. That after conclusion of the enquiry proceeding
%pd after submission of inquiry report (Annexure-2), the

...

isciplinary Authority without taking in to consideration

he materials on records passed the impugned order of

ﬁénalty of reduction of rank from post of Senior Auditor

Q‘th pay scale of Rs.5848 to 8060 to the post of Auditor

wtfh_ the pay scale of Rs.498¢ to 6064 for a period of &

Lars w.ee.f. 1.5.260668 on the Rule~11 (vi) of CCB8(CCA) Rules

6%, The pay of the applicant was fixed at Re.33@4/- in the

|

pay scale of Rs.48088 to 688@,. Further it was ordered that

the applicant shall not earn any increment during that

period.

%; A copy of the said order dated 1.5.2084 is

annexed herewith and marked as Annexure-4.
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4.6, That the applicant after receipt of the aforesaid
|order dated 1.5.2060 preferred an appeal dated 8.5.2¢dd, In
the said appeal the applicant made a prayer for retrizl of

|
| the case highlighting the factual position. The applicant in

jhis appeal while highlighting the fact of the case made it
éknown to the-concerned authority that due to the lengthy
iprmcess of the registration the sale deed in question could
inot be furnished to the office in time, even after his
assurance. In his appeal he in fact undertook to submit all
fthe relevant documents as and when same will be made
available to him.

A copy of the said appeal dated 8.3.2088 is

annexed herewith and marked as Annexure~S.

4.7. That on receipt of the aforesaid appeal preferred
—_

by the applicant issued a memorandum dated 22.11.206
proposing that the punishment issued by the Disciplinary
T

Authority vide order dated 1.5.26088 is required to be

o

enhanced. Through this memorandum the said appellate
—
| authority directed the applicant to make representation if

vany within 1¢ days time.

A copy of the aforesaid order dated
2R.11.2668 is annexed herewith and marked as

Annexure~&.

| 4.48. That the applicant begs to state that by issuing

the aforesaid order dated 22.11.2d83 {(Annexure—6) the

4]
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' respondents have decided to emhance the penalty imposed on
b o

't

ﬁhim by the Disciplinary Authofity. In the said order dated

%22.11.2ﬂﬂﬂ the Respondent have added.certain new charges

ﬁagainst the applicant. In those charges the applicant has
h
ﬁbeen held in unutilising the House Building Advance with =&

Efraudulent manner. Those elements were not available in the
;charge~sheet, but the respondents have added those element
?Dnly with the sale purchase to enhance the penalty.
EAdmittedly the applicant purchased the plot df land but due

iy

ﬁto lengthy official procedure he could not submit the
;registered sale deed in time., In fact, the land purdhased by
Gthe applicant is covered by dag No.137 PT/194 P.T. but due
Eto inadvertent the circle office, Sibsagar wrongly quoted
fthe dag No.as 186/17%. To that effect the applicant

épreferred a representation dated 15.12.2¢88 to the Circle

ﬁfoicer, Bibsagar regarding rectification of the aforesaid

ﬁwrong.

k A copy of the aforesaid letter dated
. 15.12.2664 is annexed herewith and marked as
ﬁ Annexure-7.

4,9, That the applicant begs to state that at the

;relevant point of time, he preferred numbers of
frepresentations to the concerned authority appearing about
ﬁthe factual aspect of the matter. However the appellate
;authority without taking into consideration the factual
Ematrix of the case issued an order bearing No.A/A/4~28/97~

f98/39@ dated 13.12.20888 by which the applicant was holding

ﬁthe post of Benior Auditor has been reduced to the post of



| . '
Auditor the pay scale of Rs.4888 to 6@ for a period of &
[ i

|ye%rs and his pay has been fixed at R& . 401G, By the said

im@ugned arder his increments have also stopped for the

T ——

af%resaid 5 years and an expiry of that period the said

reﬁuction will have effect of postponing his future

iﬁtrements of pay. On expiry of aforesaid 5 years he will be

rd tored to the post of Sr. Auditor and his pay will be

i
| filxed at Rs.b6@5@/~ and he will be eligible to earn increment

fﬁom that stage thereafter, subject to fulfillment of other

'cénditions and rules guiding the field.
|

A copy of the aforesaid impugned order dated

13.12.20888 is annexed herewith and marked .as

f Annexure—8.

lo1gs, That the applicant begs to state that  the

enhancement of penalty made by the respandents iz arbitrary

|.nd same depicts total non application of mind by the

a
! respondents. The crux of the charges are relating to non-

|

| furnishing of registered Sale-Deed as required under the
éule. In the charge-sheet itself the respondents have
|

| narrated the facts that the applicant has made several

orrespondents to the concerned authority. The said

e Y

| &uthority has also visited the Circle Office at 8ibsagar,

E

'[ but due to wrong quoting of dag number, aforeszid anomaly

[

| Fnd delay took place. The land in question was not a miyadi
ﬂperimﬂic patta land) Patta and same was within the tribal
[ ’Selt. The applicant purchased the plot of land in the year
1996 but he had to pay the arrear rent or khajanz w.e.f.

F .
| 11987. Even till date miyadi patta has not been issued by the




MC Kt

IoF

| rele Office. The applicant highlighting these facts
Ll

prfferred a representation dated 26.5.26¢1 to the concerned

i
|
Lu%hority for consideration of his case.

\
!

Y A copy of the representation dated 2¢.5.2¢1
ﬂ

|
k 1 is annexed herewith and marked as Annexure—9,
| \

!

'W " That the applicant begs to state that when nothing
!

wlﬁx
\

)
Ald 1

i ki

c%nﬁ

& .

Qlliilndia Audit and Accounts Association to look in to  the
i

done he made a representation to the Comptroller and

tor General of India, New Delhi praying for sympathetic

ideration of his case. The applicant also requested that

3
-

‘tt% and the said Association taking in to consideration
1

hie

o

I
!

da[e& 18.6.2081 to the Comptroller and Auditor General of
.

%actual aspect of the matter preferred a representation

ind
!

ig, New Delhi. The said representation is however yet to
I
belvgplied to by the respondents.

A copy of the said- representation dated
18.6.2881 is annexed herewith and marked as

Annexure—1¢.

That the applicant begs to state that the

initiated by the same depicts total non

idatimn of mind by the said resplondents. The enquiry

Was | ikitiated on a wrong notion of the fact and when the

l
same w
[ _
mache| b§ the respondents. The registered sale deed could not

I

\
be Ma;e avoidable to the concerned authority and. the
.

applicant all aloﬁg has been apprising that fact to the

i

Ts clarified by the applicant no further enquiry Was

concérﬁed authmrity, The land document produced by the

8

S |




Vapplicant is sufficient to prove that he has purchased the

plot of land and the very root of the charge 1i.e.

misutilisation does not come into play. Although prior to

" issuance of the charge-sheet the respondents initiated fact

findings but copy of the same was never supplied to the:

"applicant. The respondents have denied the applicant his

"valuable right of defence.

4,13. That the apblicant begs to state that the
respondents in proceeding against the applicant has made
various procedural defects mainly non supply of relevant
documents and not affording him reasonable opportunity of
hearing. The Charge~ Sheet and it’'s initiation clearly
indicates the fact that the respondents have initiated the
proceeding with & pre-determined mind and during the course
of proceeding the Respondents took all the Charges to be
proved even before it’'s conclusions. In fact, at various
stages the applicant was preferring representation after
representations apprising about the development but the
Disciplinary and Appellate Authority did not take in to

considerations and finally came to the conclusion that the

applicant is guilty of the Charges.

4.14, That the applicant begs to state that during the
currency of the proceeding even after submission of enquir;
report the respondents kept on inquiring in to the matter
without»appfising anything about the same to the applicaht.

The respondents i.e. the Disciplinary and Appellate

Authority took in to consideration various subsequent



Y

Hevelopment and correspondence without there being and to
I

&he effect the Respondents have failed to provide reasonable
? ppartunity to the applicant, and same vitiated the entire

'_Poceed1ng and  caused prejudice to the defence of the

tpplxcant.
|

" That the applicant begs to state that the
Lppellate authority ought to have enhanced the penalty
imposed on the applicant. Rather he ought to have set aside

the order of the Disciplinary Authority on the aforesaid

pplicant regarding the subsequent development/engquiry which

Lechnlcal ground not affording reasonable opportunity to the
took part in the proceeding. On this score alone the entire
'

bruceeding is liable to be set aside and guashed.

?. GROUNDS FOR RELIEF WITH LEGAL PROVISION:

.1, For that the action/inaction on the part of the

pid

fespondents in proceeding departmentally ageinst the
%pplicant is illegal, arbitrary and violative of Article 14

and 16 of the Constitution of India and laws framed

thereunder.

5.2, For that the contentions/allegations raised by the

;espondents in the charge-sheet dated 15.7.98 is baseless

and vague and on this score alone the entire proceeding is
1able to be set aside and quashed.

3. For that a factual enquiry was made by the

= 'U‘i.‘.‘,_—_u_w :

fespondent to find out the truth but nothing was

gommunicated to the applicant and later on taking clue of

1




the aforesaid fact finding enquiry proceeding started taking

the charge to be admitted by the applicant.

3.4. For that the applicant all alone was apprising the
concerned authority about the factual development took place
in the matter by submitting representations but same did not
take place in the said proceeding . Rather the respondents
took in  to consideration certain subsequent development
surfaced in subsequent enquiry but no opportunity was
nffeﬁed to the applicant and proceeding was concluded
abruptly with a closed mind.

S.S.A For that the applicant admittedly has utilised the
House Building Advance by purchasing land in the year 1996
itaelf and the said fact was never in dispute in the
ﬁrmceeding. Therefore, the ingredients of the misutilising
the House Building Advance does not exist. From the above it
is crystal clear that the entire proceeding was initiated in
g mrong notion of the fact and hence same is liable to be

set aside and guashed.

L

wtra For that the Disciplinary Authority imposed
p@nalty on the applicant without taking in to consideration .
fﬁe contention raised by the applicant in his various
representations. The said Disciplinary Authority came to the
conclusion and imposed the penalty the applicant taking in

to consideration certain irrelevant fact without any . praper

enquiry in to matter and hence same is liable +to be set

11

Mekodi



aside and quashed.

ﬁ;?. For that the appellate authority illegally has

ﬂ%sued the impugned memorandum dated 22.11.2¢88 without any
Qéﬁis. The said authority thereafter issued the impugned
o%der of penalty dated 13.12.28d8¢ enhancing the penalty.
wﬁile issuing the said impugned order the gppellate
a@thority took in to consideration various irrelevant fact
w%ich were not there in the charge sheet without affording

h@m the reasonable opportunity of hearing.

5@8. For that in any view of the matter the

a&tion/inaction of the respondents are not sustainable in

tﬁe eye of law and liable to set aside and quashed.
[
g The applicant craves leave of this Hon'ble

‘ i
Tfibunal to advance more grounds legal as well as factual at

I
the time of hearing of the case.

i‘
6QDETAILS OF REMEDIES EXHAUSTED:

1 Soler S Lt
i

That the applicant declares that he has exhausted

&ll the remedies available %to them and there is no

alternative remedy available to him.

7

| COURT:

MATTERS NOT PREVIOUSLY FILED-OR PENDING IN ANY OTHER

; The applicant further declares that he has not

I

j
filed previously any application, writ petition or suit
i v

Pégarding - the grievances in regspect of which this

L]
apgplication is made before any other court or any other
i

Eénch of the Tribunal or any other authority nor any such

12



appli&aﬁion s writ petition or suit is pending before any of

them. |

8. RELIEF SOUGHT FOR:

f
@ Under the facts and circumstances stated above,

the 3pélicant most respectfully prayed that +the instant

appliuaﬁion be admitted records be called for and after

hearing

and on

ithe parties on the cause or causes that may be shown

perusal of records, be grant the following reliefs to

the appllicant:-

8.1. | [

| To set aside and quash the entire Disciplinary

Proceedﬁng by setting aside the impugned Charge-Sheet dated

17.7.?8@ Disciplinary Authority’'s order dated 1.8.2008

fAutho

Service

. 8‘2I

impugleé naotification dated 22.12.2¢068 and the Appellate .

iéy‘s order dated 13.12.20800 with z2ll consequential

e

benefit%ii

Cost of the application.

9. INTERIM ORDER PRAYED FOR:

Pending disposal of the application the applicant

tdoes ﬁoﬁ%pray for any interim order at this stage.

168,
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11. PARTICULARS OF THE I.P.0,:

1. I.P.0. No.

T& 54gsay
11 glesel

; 3. Payable at ! Buwahati.

2. Date

12. LIST| OF ENCLOSURES:

As stated in the Index.




VERIFICATION

h
‘.\

v
i

i I, Shri Madan Ch, Kachari , son of Late Thanu Ram

élKachari, aged about 45 years, at present working as Auditor
jiin the office of Accountant General, Nagaland , do hereby
y;solemnly affirm and verify that the statements made in

IParagraphgﬁlﬁﬂﬁtl'dﬁm S;gllll...'.lllll.llllll!..ﬂ.l.l ar‘e

|
|

i

‘itrue to my knowledge and those made in

PAragraphs .c.csssvcusnsanssanses are also true to my legal

;
Iy
;
i
il
i

advice an d the rest are my humble submission before the

| Hon‘ble Tribunal. 1 have not suppressed any material facts

iaf the case.

I
i

Ii
I

| and 1 sign on this the Verification on this

| the JE day of .Seph.of 2001.

I
|
|

i
Iy
I
|

l Signature.

1 14
|

P | Madan, ok Keeeh2
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» MEMORANDU M ANNEXURE-—i N |

i}

The undersigned proposes to hold an inquiry againgt shri
- | /ﬁ{ZLd(b%?L(jé-)K&AL44U5€.§314V. under Rule 14 of the
Central Civil S8ervices(Classification,Control - and Appesl) rules,

" 1965, The substance of the imputations of migconduct or migbehaw i
H
f

“viour in regpect of which the inquiry is proposed to be he;d'id
set out in the enclosed statement of articles of charge(hnnaxura~,
¢ Aﬁstbtement'of‘the‘1ﬁputétiona of misconduetroramisbenéééaur“;l
in ‘support of each article of ‘charge is encioaed(AnnexureQIIl{' }
A list of documente by which, and a list of witneagea by whom,gf“jﬁ“
the articles of charge are proposed to be sustained are also
enclosed(Annexures-I1I and 1v), - / ' AR
2. san _Mactn,, O4: AKachars S Av. 1 directed to. ( :
submit within 10 days of the receipt of thig Memorandum a written y‘
statement of hig defence aqd also to state whether he desires to
be heard in person. I - . ’
3+« He 1s informed that en inquiry will be held only in respect
of those articles of charge as are not admitted; He sghoulg, -
therefore, specifically admit or deny each articles of charge.
4 st Llpelng 04 Ipetiel Srdvis further informed that
1f he does not submit hig written statemént of defence on or
before the date spacified in para.2 above, or doeg not appeaxr in
person before the inquiring authority or otherwige failg or .
refuges to comply with the provisions of Rule 14 of the ccs(cca)'
Rules,1965, or the orders/directions 1ssued in purguance of the
said rule, the inqu;ripg authority may hold the inquiry againat;g’
him ex parte. e . . Cre
5 Attention of Shfi i%é@4ﬂh4mzﬂg¢i\ZKQLCJQLQJ‘ S;*wd%ﬂ is
invited to Rule 20 of the. Central civil Services(Conduct)rules, -
1964, under which no Government gervant ghall bring or attempt £0'h
bring any political or outside influence to bear upon any superior

N
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tatlon and that 1t has been msde at hig instance and action will::’
be taken'against him for violation of Rule 20 of the CCS(conduét)
RL‘(I@S,IQG‘&. ' '
“&k‘\. - The receipt of the Memorandum may be ac
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no ARTICLE = I A

732- Statement of articles of charge framed ghri Madan Ch.\

Kachari, sr. Auditor.

- The said 8hri Madan Ch. Kachari while functioning as

~

\

' sr. Auaito: had drawn on 1.9. 96 e, 17,000/Q(Rupeea Seventeen

' thousand)only for purchase of plot of land under House Building
Advance Ruleg. Shri Madan Ch. Kachari, Sr. Auditor was required
to produce the Regiatered sale deed within two months of drawal

of advance but he has fsiled to produce the documents even after

one year, inspite of geveral reminders f}om his representation
dated 14.3.97 and 2.4.97 it is pregumed that he haa not purchased
~any plot of land for which aanction of &. 17,000/=(Rupees
seventeen thousand)only waa ‘accordad and amount drawn by him.

He has flgo failed to refund the amount with penal interest as
‘ordered by the Head of the Department vide order No.6l dated

.5 97.
\,

The misutilisaticn of H.B.A. and subsequent failure to
fund 'the amount with penal interest by shri Madan Ch.Kachari,
Sr.Auditor as ordered by the superior authority was thus, act
of grave misconduct and unbecoming of a Government gerveant -
within the meaning of Rules. 3(111) of C.C.S(COnduct)Rule.

——

A NN E XURE e II
That Shri Madan Ch. Kachari, Sr. Auditor had drawn

k. 17,000/ being H.B.A. for purchase of land on 1.9.96 against
8/0 NO.Admn/Audit/Order No.140 dated 20.8.96. He was supposed
to submit sale deed in original vide Rule 5(a)(I)(Il) of H.B.A.

16 -

0

e g

Rule by 31.10.96, but he had not submitted the same to the Adm.

Section. He was asked to gubmit the samo within 18.3.97 ¥ide
thig office Admn/Audit/Order No.297 dated 14.3.97 which was
subsequently extended and asked to produce by 4.4. 97 vide Admn/
Audit/Order/310 dated 31.3.97. But instead of submitting the

sale deed he sought for extension of time upto 30.4.97 vide his
application dated 18.3.97 on the plea that the sale deed will be
- glven by the sDC/Registrar in the month of Apr¥l'97, Again, vide
Vhis application dated 2.4.97, he had intimated that he would be
able to submit the sale deed as and when it is available from
the competent suthority. Due to hisg failure to produce registered
sale deed and other documentsg in support of purchase of land, he
w asked to refund the entire amount of H.B.A. together with

(contdlo 2/"‘,

é@hwuw.
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Y.
penal interect M. 18,364/=(calculated upto 3.5.,97) on or

before 12.5.97 vide thig office Admn/Audit/Ozder No. 61 -

dated 2,5.97. pespite repeated reminders he hag neither
produced the registered sale deed and other documents as

called for vide Admn/Mudi t/Order No. 140 dated 20.8.96 -

““nor rafunded the amount of advance and penal interast

(m;18,364/$)xéa ordered for vide this office Admn/Audiﬁy

./ “order No.61 dated 2.5.97.
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ANNEXURE = IIX

1. Application for HeBeAo

7. Sanction ordef Admn/Audit/Order Noa 140 dated 20.8.96.

3. Actual payees recelpt dated

4. Shri Madan Ch. Kachari, Sr. Auditor's application
dated 1803097‘ 204097 andlZ.S.g'T.

5. mis office order ncs.(1)Admn Audit/order No.297
7% dated 14.3.97, (2)pdnn/Audig/Order No.310 dated"

LA (. 31.3.97 and (3)Admn/Mudit/Order No.61 dated 2.5.97, [
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OFFICE OF THE ACCOYUNTANT GENERAL {AUDIT)

¥ NAGALAND:: KOHIMA.
, No 4 4 4-2897-98/06
. Dated 217 July 1999
MEMORANDUM

The attention of Shri Madan Chandra Kachari, Senor suditor is drawn ta
charge sheet issued vide Memorandum NoA/A/4-28/97-98/639. dated 15" July 1998 and

.

o - . th A I .
subseguent inguiry held en 10" 2 iarch 1999 and 127 April 1999

The report of the Inquiry Officer is enclosed. The Discipiaary Authority will .
take suitable decision after cansidering the report. If you wish to make z=v representation or
submission, you may do so in wvriting to the Disciplinary Authority witzs 15 days of receipt

of this letter.

Encl: As stated. UW
SR. DY. ACCO' NTZ = GENERAL (AUDIT)

Copy to:

Shri Madan Chandra Kacharn, Sr. Auditor
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REPORY-OF SHRELANKEWSAR PEGU INQUIRY OFFICER TO INQUIRE INTO CHARGES FRAMED

AGAINST SHRI MADAN C1ANDRA KACHARIL, SR. AUDITOR, THE CHARGED OFFICIAL, OFFICE OF

'l

THE ACCOUNTANT GENERAL (AUDIT), NAGALAND. KO-TMA.

The Disciplinary Author:iies order No. Admn./Au/4-28/97-98/306 dated 15™ January
1999, 1 was appointed as an Inquiry Officer to inquire in to the char?’gﬂe\s framed against
Shri Madan Chandra Kachari, Sr. Auditor, the Charged Ofiicial, office of the
Accountant General (Auvdit), Nagatand, Kohima. The iruiry wes commenced on 10"
March 1999 at 116.00 AM and clcsed on 12" April 1999 at 11.00 AM. in all there
were 2 (two) sitting. The iﬁquiry was held in the Recreation Club room of the office

of the Accountant General (Audit), Nagaland, Kohima.

According to the memorandum of the charged issued under memo A/A/4-98/96-
97/639 dated 15™ July 1998 to Shri Madan Chandra Kachari, Sr. Auditor the Charged
Ofticial a copy of which was made available to me. The charze was as enclosed to

this report.

The statement of misconduct or misbehaviour in support of Article was as enclosed to

this report.

FINDINGS OF INOUIRY

~" the charged official, it is nbserved that Shri Madan Chandra Kachari, Sr. Auditor (C.O) had

applied for House Building Advance for purchase of land as per his application dated 20

e

In course «{ holdiag inquiry against Shri Madan Chandra Kachari, Sr. Auditor,

th

Mayr:LQ% and sanction was accorded by the head of the office for Rs. £5,000/- vide sanction

order No. Admn./Audit/Order/ No. 140 an amount of Rs.17,000/- buing 1™ instalment for

purchase of land was paid to Shri Madan Chandra Kachari (CO) on 1" September 1996.

e

< ‘ (required to be produced to ai:thority within 2 (two) months from tie date of drawal of

advance for the purpose. He was supposed to produce the required document on |

rgu"— py

" Chandra Kachari, Sr. Auditor {CO), oricinal sale deed in respect .+ purchase of land is

st

o

November 1996. He could not roduce any document within stipulated period. However,

after being served several mer.0s to Shri Madan Chandra Kachari, Sr. Auditor the following

documents are found subraitted to authority by 21™ February 1997.

e

& casted
)Q&‘OJ’ ’

Advocates

An agreement in Form 5 dated 9" August 1996 executed by Shri Madan

s s

>

- ———
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~ (1) Sale deed in plain paper from the land owner (Shri Dhiren Gogoi)

S
dated 9" September 1996 measuring are of land ] Bigha 10 locha
without indicating Dag No. and Patta No. /
[ 4

2) Land Tax deposit receipt No. and Patia No_ dated 16" September 1996
(Eksona)

(3)  Site Plan {pheto copy).

(4)  Land Possession Certificate.

5 Suirety~Br:nd.

It is observed that documents mentioned above are found not valid documents
as the sale deed in plain paper without indicating Dag No. and Patta N¢ is not authenticated
‘ o viveraw -

from the concerned authority ie. Registrar/ Sub-Registrar, The Land Tax Deposit receipt

dated 16" September 1996 in favour of Shri Madan Chandra Kachari, Sr. Auditor is found as

preceding the registration of lanc executed by the incumbent.

A sale deed in court stamy fee paper in respect of vurchase of land measuring
area of 2 katha 40 locha under Dag No. 186/175 is found submitted to authority by Shri
Madan Chandra Kachari, Sr. Auditor (Co) The sale deed in court fee <tamp 1s not -acceptable
as the sale deed is not authenticated By the authority concerned .7 the Registrar/ sub-

. I
Registrar. L ke N ey dmans

As per provisions of HBA Rule, documenis like original sale deed, non-
encumbrance certificate, copy of site plan duly authenticated by the au‘iiority concerned are
required to be produced in support of purchase of land, Skri Madan Chandra Kachari, Sr.
Auditor (CO) is not in a position to produce such documeris in support of his purchase of

land even after several meme: served to Shri Madan Chandra Kachari, Sr. Auditor for

submitting required documents.

It 1s observed that sufficient chances have been allowed to Shn Madan
Chandra Kachari, Sr. Auditor to produce the required documents in respect of purchase of

land but he has failed to submit the: documents as he does not have such documents.

Attests:

R

Adrecais.
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4 ‘¥ Shri Madan Chandra Kachari, Sr. Auditor was asked to refund the amount

drawn as HBA with pena’ interest vide memo No. Admn./Audit/order No. 61 dated o may

1997. It is seen that in order to refund the amount of HBA drawn by him, Shri Madan
Chandra Kachari, Sr. Auditor i:ad applied tor GPF Advance (NRA) fram his GPF accounts.

Holding inquiry it 1s observed that till 12" April 1999, Shri Madan Chandra

Kachari has failed to submit the required documents in support of his purchase of land.
Ratner his submission to enquiry committee was that no more supposting documents are
available to him except wha\t he had furnished already to the authori‘y and he is ready to
refund entire advance drawn by him together with penal interest. The documentary evidence ’

and oral evidence ]ead( me to conclude that the chal ge in Article 1 of the Memordndum
LA BLG

No. AJP-\Q 7‘5, ated ...,.....s:and proved. , |
( 71% ,.
. . ‘ \\3)‘ )
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ANNEXLIRE~S

To
T%e Accountant General (Audit)

Nggaland, HKohima.

Sdb: Reply of Memo No.Admn/Audit/HBA/MC/6-38/96~97/21% dated

i 2.5.96,

S%r,

T With reference to your memo No.Admn /Budit
/@BA/MC/&*BQ/?&*??/BIS dated 2.5.94, I have the honour %o
sgate that the H.B.A loan sanctioned for the purchased a
piot of land at Silapather. But due to some unavoidable
cfrcumstances I could not produces the Registration of the
piot 'of land in due time. So in order to refund the HBA

sanctioned to me as ordered, I had applied for sanction from

GéF (NRA) which is yet to be sanction.

Sir, other than GPF I have no other sources to

répay the advance sanctioned to me. I therefore request to

’D%ted the Kohima Yours faithfully
I
12th May, '97. Madan Ch.Kachari
Sr.fAr.
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- OFFICE OF THE ACCOUNTANT GENERAL (AU
~NAGALAND :: KOHIMA
1 797001,

DIT), .

.

No. A/A/4-28/97-98/17
Dated: Ist May 2000.

ORDER.
Shri Madan Chandra Kachari, Senior Auditor, office of the Accountant
General (Audit), Nagaland, Kohima was vide No. A/A/4-28/96-97/639 dated 15% July
1998 informed that action was proposed to be taken against him under Centra! Civil
Services (Classification, Control and Appeal) Rules, -1965 on the imputation of
- misconduct and misbehaviour that Shri Madan Chandra Kachari, had misutilised the
House Building Advance granted to him and failed to refund thé same with penal
interest.

The charge sheet was received by Shri Madan Chandra Kachari on 16th
July 1998. Shri Madan Chandra Kachari was to submit a written statement of his
defence within 10 days from the date of receipt of the memorandum. However, Shri
Kachari had not submitted any written statement/either refuting or accepting the

cHMWeﬁartmenfaﬁnquﬂ'y under Rule 14 of the Central

Civil Services (Classification, Control and Appeal) Rules, 1965.

o A gopygﬁ.ﬁh.e%}})&;t of the Inquiry Officer was forwarded to Shri Madan

Chandra Kachari under No: - <28/97-98/06 dated 21% July 1999 and was received by _
Shri Madan Chandra Kachari on 21t July 1999. The Report of the Inquiry Officer T
concluded that the charge framed against Shri Madan Chandra Kachari stands proved.
Shri Madan Kachari vide his letter dated 6% August 1999 stated that he had actually
purchased the land and claimed that due to non completion of the registration process
he could not produce the required documents in proof of his acquisition of land, and that
those records would be submitted in due time. Shri Kachari was afforded another
opportunity, vide Memorandum No. A/A/4-28/97-98/32 dated 227 September 1999 to
produce within ten days from the date cf receipt of the memorandum, all records
available to substantiate his claim. In his request received by the Disciplinary Authority
on 6t October 1999 Shri Kachari requested more time to collect the requisite documents
from his home town. This request was also allowed by the Disciplinary Authority and
Shri Kachari was granted a final opportunity to produce documents in support of his
claim . Shri Kachari was directed vide A/A/4-28/97-98/ dated 13th October 1999, to
furnish the said documents on or before ist November 1999. However, Shri Kachari
failed to furnish any record in support of his claim."

The undersigned, as Disciplinary Authority, based on the findings of the
Inquiry Officer and other documentary evidence made available before me in this
- regard, and the failure on the part of Shri Kachari to furnish any record to substantiate
his claim despite being granted more than sufficient opportunity to do so, conclude that
it is beyond reasonable doubt that the said Shri Madan Chandra Kachari, Senior
Auditor misutilised the House Building Advance granted to him and the said Shri
Kachari failed to refund the money with penal interest as ordered by the competent
authority. And that this action of Shri Madan Chandra Kachari was a grave misconduct
within the mean'@g of Rule 3 (ii1) of the Central Civil Services (Conduct) Rules.

Dgecte

———
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A
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Now, therefore, the undérsigned as Disciplinary Authority in exercise of
the powers conferred under Rule 22 (2) and (3) of the Central Civil Services
(Classification, Control and Appeal) Rules 1965 orders as follows

" That Shri Madan Chandra Kachari, Sr. Auditor is hereby redtuiced from
the post of Senior Auditor with the sca e of pay Rs.5000-100-8000, to the post of Auditor
with the scale of pay Rs. 4000-100-6000 for a period of 5 (five) years with effect from 1st
May 2000 under Rule 11 (vi) of Cen*ral Civil Services (Classification, Control and
Appeal) Rules 1965. That his pay will I'e fixed at Rs.5300/- (Rupees five thousand three
hundred only) in the scale of pay, Rs. 4000-100-6000. And that he shall not earn
increments of pay during this period.¥That he will be restored to the post of Senior
Auditor on the expiry of five years. And that on restoration to the post of Sr. Auditor his

.pay will be fixed at Rs. 6050 (rupees sm thousand and fifty only) and he will be eligible

to earn increments from that stage, thezgafter subject to fulfillment of other conditions/
}

rules governing the grant of increment. } /!

S/
\

. \%' > Y \
\QL‘\.) : Dy. Accountant Genél (Audit)

Memo No. A/A/4-28/97-98/19-23 Dated 15 May 2000

- Copy to:

Vl./ Shri Madan Chandra Kachari, Senior Auditor, Office of the Accountant
| General, Nagaland ‘

2. The P.S. to the Accbuntant General for information of Accountant
General. ’
3. The Audit Officer (Ad'ministration) for necessary action.

4. The Service Book of Shri Madan Chandra Kachari, Senior Auditor

5. . The PAO, TA&AD. Naga]én-'l. Office of the Sr. Dy. Accountant General
| (A&E), Nagaland for information. '

"\

DEPUTY ACCOUNTANT GB\JER.AL (AUDIT).
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The Accountant General (AUDIT), .-
Nagaland, Kohima. :

R

P Bubleatta Prayer for re-trial inthe aqase of reduce of grade and uspen-
*

ded inerpments

P
aeer

Sir, - e
With reference to DAG(Au.)'s order No. A/A/4-28/97-98/17

qated 1.5.2000 and Memo No. A/A/4-28/97-98/19-n1 dated 1,5.2000, regarding’

degrade from the post of Sr. Auditor to the lower post of Auditor in g

lower pay of scale as well as the close off earn inerements uptd the period

“'of'5(five) years, I hdvethe honour to state the following few lines for
your kind perusal and coneiderable re-trigl ﬁlgase. - e

‘ ~'N‘"'{Th.-a.-t's‘Si::r,,'I'h:ure}au).'rea;dy.,l:wwm furnished the fequired
documents relating to the advance of %.1?;000/=(Rupees Seventeen thansand)

only, which was taken by me for purshasing of land except the Registration
certificate to be issued by Government of Assam, Fory your kind informatior

like to-intimate.you‘that 1ssue of g registration certificate by the
government far the land owner ig & very lengthy process, This 1s the root
of inabiliﬁy in production of Registrntiqn Certificate to this office by
me. However, retiag§_tﬂgn of land-site which was purchésed~b¥ me is under
Process, As well qslgb%ﬁletion of registration of the same,
to this office withdit fail, : «

' o Sir,]tha‘dlsciplinary action taken and served through the
aforesaid memo, fe@ainst me ig very sharp and affective to my family-l{fe
- as well asg to My ignore children who are ongoing study. Sir, I have no

¢ ther source of income to beag expendi ture i maintednnce of my family in
such an environmént,af high priced social 1life, I énéured that I would be
able to furnish\morg reliable documents in connection wi th the’purchasing
of land for favour of my stand. Algo, I énsure that the truth shall be

placed before obtaining registraticnvof land sy
days time with your favourable consideration,

will produce

bject to aldow me more fews

f

{e
[
i

“Ufldar the above circumstancas, I, therefore Pray your kind

jponoqx'tO'kiﬁdlx~ré-trial of my case on humanitarian‘qround for the sake
of fam;ly,llfewand‘allbw me once more convenient time for production reali
ty of the problem. For the kindness on yoyr consideration , I shaly remain
ever»grate{ugdto You and oblige, Sir., © : a

B tan e Ybure'faithfullv
A |

Dafc.e;z;’..qa-‘-ds.-zooo._v (Shet Madan Ch. Kachard)
T Audi tor X
/ 000X 3/ the Accountant éeneral(Au‘.
ngaland. Kohima, .
Attestod 7.
Jx X3 286
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OFFICE CZ THE ACCOUNTANT GENERAL (AUDIT) | v/
NAGALAND, KOHIMA. e

No. A/A/4-28/97-98/356
Dated 22™ November'2000.

MEMORANDUM

\ Sh. Madan Chandra Kachari, Sr. Auditor availed of a House Bulldmg Advance of

- Rs. 17, OOO in August 1996 for the purpose of purchase of land. ThlS represented 20% of the total
amount of Rs. 85,000 sanctioned to him for house-building purpose. In partial fulfillment of the
requirement, Sh. Kachari produced various documents which indicated that he had either
purchased land located at Dag no.xl86/ 175 or at Dag no. 137}194 in Silapathar. Since there was
reason to suspect that Sh. Madan Chandra Kachari had not.purchased the land with the money
provided for this purpose by the Govt. under the House Building Advance Rules, and had thereby
misutilised the House Building Advance, an enquiry was ordered on 15 January 1999 by the
competent authority under Rule 14 of the CCS (CCA) Rules. Accordingly, an enquiry was held,
and it was concluded by the inquiry officer that the charge of misutilisation of House Building
Advance against Sh. Madan Chandra Kachari stood proved. The findings of the Inquiry Officer
were forwarded to Sh. Madan Chandra Kachari, Sr. Auditor on 21* July 1999 for his comments.
On Sh. M.C. Kachari failing to produce any documents in support of his claim that he had not

- misutilised the House Building Advance granted to him, despite multiple opportunities to do so,
the Disciplinary Authority vide his order dated 1* May.2000 imposed the penalty of reduction in
rank from that of Sr. Auditor in the scale of Rs.5,000-150-8000 to that of Auditor in scale of Rs.
4000-100-6000 for a period of five yeérs with cumulative effect, his pay would be fixed at Rs.
5300 during this period of Pé:nalty.‘ On the expiry of five years, Sh. Kachari would be restored to
the post of Sr. Auditor and his pay fixed at Rs. 6050.

Sh. Kachari represented against this penalty vide his letter dated 8 May 2000
wherein he stated that the land had been purchased by him but that the Registration Certificate
had not been issued by the Govt. of Assam. Sh. Kachari had also met the undersigned who is the
Appellate Authority on 8/5/2000 in this regard.

The issue before the Appellate Authority was to establish whether Sh. Kachari

A . - .
had made a bonafide purchase under the Rules utilising the House Building Advance availed by

him in August 1999. One such evidence would be, proof that the purchase of land and the availing
of the advance were proximate in time i.e on or around August 1996. After protracted enquiries
by officials of AG (Audit) Assam and of this office deputed for this purpose, the following is
proyed.

-W@Sﬁ@!ﬂ, 1) That Sh. Madan Kachari is neither in ownership or in possession of land under Dag, No.
r / »
IR 7 1867175 in Silapathar, —

Adyéate. g _ —
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or Sh. Dhiren Gogoi from whom Sh. Kachari claimed to have purchased the land.
1i1) Sh. Kachari is in possession of land covered by Dag No. 137/194 in Silapathar, and such
possession has been since 1987-88. In other words, even this land was not purchased

utilising the money sanctioned to him towards House Building Advance.

AN

Based on the above, and supporting evidence, the undersigned, as Appellate

Authority concludes as under.
1) That the charges against Sh. Madan Chandra Kachari on misutilisation of House bux]dmg

Advance resulting in the issue of penalty by the Dlsc1plmary Authonty v1de hlS orders

 dated * may 2000 stand fully proved and sustained. —_—

T

W

i) T That desplte his commlttmg willfully and deliberately what tantamounted to a fraud on ‘
the Public Exchequer Sh. Kachan was brazen ¢ enough to continue with the deception, and

in the process dehberately wasted the time and resources of the Admmlstratlon f:;fff"

ew of the facts stated above, Sh. Madan Chandra Kachari is hereby informed \

th'at he Appellate Authority, after careful deliberation proposes to enhance the penalty awarded to
hll’fl by the Disciplinary Authority vide his orders dated 1 May 2000. If Sh. Madan Chandra
Kachan wishes to state anything in his defense before the Appellate Authority issues his final
;orders in this regard, he is directed to.do so within 10 days of issue of this order, after which time,

{ if no reply is received, it will be presumed that he has nothing further to say in this matter and

// orders issued accordingly.

A copy of Circle Officer, Sissiborgaon letters no. SBC/18/2000/1459 dated
19/6/2000 and no. SBC/18/2000/5233 dated 19/10/2000 is enclosed.

| | (o —
,/l M\ . | | Accovmm

Copy to:-

Sh. Madan Chandra Kachari, Sr. Auditor

a - o
& . -

i) = The possessor of the above land is Sh. Mina Chutia, and not Sh. Madan Chandra Kachari, \;\Q) .



ﬂi\:

e

s

=
e

H ANNE XURE~7

The Circle Officer, Sibsagar

b

ﬁ.ﬁ.&ircle.
oo

Dated the 15.12.28080

swﬁz Clarification report regarding the land under Dag

I

NolJ137 and 194 of Silapathar town Elock No.2 in the nature

|
|
of Shri Madan Ch.Kachari.

|

|

i

|
1q,

W

T

With due respect and honour I beg to state that

he following few lines that 8iry, I have purchased a plot of

P |

;
|

and at Silapathar 2 no.Nagar Rlock. The land measuring i///

e

igha 14 L.at Dag No.137 pp/194 pt.

But Sir, it is seen that it was wrongly Booked the

0
1
i
|

o

ag No.186/175. Therefore, I request you te-kiéndly consider

instead of

myi case and rectified the wrong

137/194.
@ ‘ This is for information and kind consideration.
ba Yours faithfully

e _._c?"
m
[
(%1
-
k3
3
o

(MADAN CH.FACHARI)

1é6
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OFFICE OF THE ACCOUNTANT GENERAL (AUDIT)
NAGALAND, KOHIMA.

No. A/A/4-28/97-98/390
Dated 13" December 2000.

"ORDER

Sh. Madan Chandra Kachari, Sr. Auditor availed of a House Building
Advance of Rs. 17,000 in August 1996 for the purpose of purchase of land. This
représented 20% of the total amount of Rs. 85,000 sanctioned to him for house-building
purpose. In partial fulfillment of the requirement, Sh. Kachari produced various
dch‘ments which indicated that hg had either pu'rchased land located at Dag no.186/175
or at Dag no. 137/194 in Silapathar. Since there was reason to suspect that Sh. Madan
Cﬁxandra Kachari had not burchased the land with the money provided for this purpose by
the Govt. under the House Building Advance Rules, and had thereby misutilised the
House Building Advance, an enquiry was ordered on 15" January 1999 by the competent
authority under Rule 14 of the CCS (CCA) Rules. Accordingly, an enquiry was held, and
it was concluded by the inquiry officer that the charge of misutilisation of House Building
Advance against Sh. M:adan Chandra Kachari stood proved. The findings of the Inquiry
Officer were forwarded to Sh. Madan Chandra KMAuditor on 21* July 1999 for
his comments. On Sh. M.C. Kachari failing to produce any documents in support of his
claim-that he had not miéutilised the House Building Advance granted to him, despite
multiple opportunities to do so, the Disciplinary Authority vide his order dated 1* May
2000 imposed the penalty of reduction in rank from that of Sr. Auditor in the scale of
Rs.5,000-150-8000 to that of Auditor in scale of Rs. 4000-100-6000 fer a period of five
years with cumulative effect, and his pay fixed at Rs. 5300 during this period of penalty.
On the expiry of five years, Sh. Kachari would be restored to the post of Sr. Auditor and
his pay fixed at Rs. 6050.

Sh. Kachari represented against this penalty vide his letter dated 8" May

2000 wherein he stated that the land had been purchased by him, but that the Registration
Certxﬁcate had not been issued by the Govt. of Assam. Sh. Kachari had also met the
undersigned, who is the Appellate Authority,on 8/5/2000, in this regard.

The issue before the Appellate Authority was to establish whether Sh.
Kachari had made a bonafide purchase under the Rules utilising the House Building
“estx&;

N

Wurc_hasc of land and the availing of the advance were proximate in time i.¢ on or around

wocu

vance availed by him in September 1996. One such evidence would be, proof that the

Page I of 4
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V}’f’_/ August/September 199, After protracted enquiries by officials of AG (Audit) Assam and

- /'

/
/
/

/

davocate.

of this office deputed for this purpose, the following is proved.
Y

1) That Sh. Madan Kachari is neither in ownership or in possession of land under
Dag No. 186/175 in Silapathar.

i) The possessor of the above land is Sh. Mina Chutia, and not Sh. Madan Chandra

Kachari, or Sh. Dhiren Gogoi from whom Sh. Kachari claimed to have purchased

 the land. : |
i) Sh. Kachar is in possession of land covered by Dag No. 137/ 194 in Silapathar,
and such possession has been since 1987-88. In other.words, even this land was

Dot purchased utilising the money sanctioned to him towards House Building

Advance.

-Based on the above, and supporting evidence, the undersigned, as

Appellgte Authority concludes as under.

i) That the charges against Sh. Madan Chandra Kachari on misutilisation of House
building Advance resulting in the issue of penalty by the Disciplinary Authority
vide his orders dated 1 may 2000 stand fully proved and sustained.

1i) That despite his committing willfully and deliberately what tantamounted to a
fraud on the Public Exchequer, Sh. Kachari was brazen enough to continue with

the deception, and in the process deliberately wasted the time and resources of the

Administration.

In view of the facts stated above, Sh. Madan Chandra Kachari was

informed, vide this office letter No. A/A/4-28/97-98/356 dtd 22/1 1/2000, that the

Appellate Authority, after carefu] deliberation, proposed to enhance the penalty awarded

to him by the Disciplinary Authority vide his orders dated 1% May 2000.
. ey

In his reply dated 28/1 172000, Sh. Madan Chandra Kachari has stated that
the occupation report submitted by the Sissiborgaon Revenue Circle No. SBC.
18/2000/5233 dt 19.10.2000 against Dag no. 137/194 is incomplete, and that the land is
actually in Sh. Kachari ’s possession since 9" September 1996 after transfer by Sh. Dhiren
Gogoli, the former land owner. Sh. Madan Chandra Kachari has also stated that he had, in
his earlier‘,co;hmunication to this office wrongly intimated the Dag. no. of his land as

186/175 instead of 137/194 which is actually in his possession. Sh. Kachari has requested
(

L either a de-novo thorough Investigation by the concerned Revenue Circle Office, or to

v Sh. 2achari to produce reliable documents.
Retediel |
Page 2 of 4
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( ' It would appear that the intention of Sh. Madan Chandra Kachari is to lcaX\
- # the Administration on a wild goose chase. From perusal of the ﬁlevs, it 1s observed that Sh.

Madan Kachari had, time and time again, since February 1997, been asked to furnish the

documents required to establish his claim. He has consistently failed to do so. Secondly,

Sh. Kachari was asked during the enquiry as to what was the exact location of the land
purchased by him. On two separate occasions, as seen from the daily order sheet for

departmental proceedings dated 10" March 1999 and 12" April 1999, Sh. Madan

Chandra Kachari had clearly and cal‘egorically stated that the land in his possession was

located in Dag no. 186/ 175 Sh. Kachari had also stated in the Daily Order Sheet dated

12" April 1999 that the land owner for Dag no. 137/194 was also the original land owner
for Dag no. 186/175, and that, after initially entering into an agreement to purchase land
under Dag no. 13-7/ 194, Sh. Kathari finally purchased land under Dag no. 186/175: In
token of his having made the above statements, Sh. Kachari also affixed his signature on
the daily order sheets of 10™ March 1999 and 12" April 1999. Having done so, Sh.
Kacharl 1s ESTOPPED from now denying that he had purchased land at Dag. no. 186/175
and that the land purchased by him in 1996 is-actually land at Dag no. 137/194. Further,
\ as clearly stated by the Circle Officer, Sh. Kachari has had the land at Dag no. 137/194 in

his possession since 1987-88 and not 1996, when he availed of dBA for purchase of land.

v

' bl‘ \L\\ (/LJ,/\—-

It is therefore"a"ﬁiplyw%ar that Sh~Kachari has not only drawn House‘

/ Building Advance on audulent grounds, }exhas time and time again wasted the time and
N

%
jg;; resources of the Admlmstratlon by deliberately misleading the authontlegam& {éﬁﬁfﬁ—g
(SR -
2 them on a wild goose chase. This action of Sh. Madan Chandra Kachari was a grave and
- e

serious misconduct within the meaning of Rule 3(ii1) of the Central Civil Services

(Conduct) Rules

-

L]

{/ Now, therefore, the undersigned, in exercise of his powers as Appellete Authority

" 8onferred on him under Rule 26 and 27 of the Central Civil Services
\5‘/ /:Classiﬁcation,Control and Appeal) Rules, has decided to enhance the penalty to

\/(3 v Sh. Madan Chandra Kachari by the disciplinary Authority vide his Order
“ No.A/A/4-28/97-98/17 dtd 1 May 2000 and hereby orders that, Sh. Madan
Chandra Kachari Sr. Auditor , be reduced to the post of Auditor with the

/37 scale of pay Rs.4000-100-6000, from the post of Sr. Auditor with the
. e

fl DG scale of pay Rs. 5,000-150-8000, for a peribd of 5 (five) years w.e.f.the

date of issue of this order under Rule 11 (vi) of Central Civil Service

(Classification, Control and Appeal) Rules 1965. It is further ordered

nieetad
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that his pay fixed at Rs.4000/-- (Rupees Four thousand only) in the \,\fb
scale of pay Rs. 4000-100-6000 during the period of penalty. He shall

not earn increments of pay during the period of reduction, and on the
expiry of this period, the reduction will have the effect of postponing

his future increments of pay. On the expiry of 5 (five) years , he will be

restored to the post of Sr Auditor. On restoration to the post of Sr.
Auditor, his pay will bé fixed at Rs, GOoO(Rupees six thousand and fifty
only) in the scale of pay Rs. 5000 150 8000 and he will be eligible to
earn increments from that stage thereafter subject to fulfillment of
other conditions/ rules govermng the grant of increments of pay. It is
finally ordered that, on restoration to the post of Sr. Auditor after a

| period of 5 (five) years, the original seniority of the official in the post of
Sr. Auditor prior to the 1mp031t10n of the penalty shall be restored. _:]

0

E&( /‘L hn % (KC"“LC . | ’ ' <g)
Q&/b s (?‘/,F:Z:U ‘

(/(\ | ““ACcountant GENERAL

Memo No. A/A/4-28/97-98/391-394 Dated 13 December 2000

S e
Copy to:-

1) Sh. Madan Chandra Kachari, Sr. Auditor, Office of the Accountant General,
Nagaland

2) The Audit Officer (Administration) for necessary action
3) The Service Book of Shri Madan Chandra Kachari, Senior Auditor
4) The PAO, IA&AD, Nagaland, Office of the Sr. Dy. Acccountant General

(A&E),Nagaland for information

/'
ACCOUNTANT GENERAL

A“ested ‘

Advocate:

Page 4 :1f 4
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ﬁ A
. ' The Accountant General(Audit),
s Nagaland, Kohima

- Subject:- Prayer for condonation of HBA(Advance) for purchase of plot of land
during the year 1 996.

Sir,
| With due respect and humble submission on the subject cited above, I beg to

' state that T took HBA (loan) for purchasing a plot of land amounting to Rs.17,000/- as

sanctioned by this office.

I had already been produced the following essential documents in that

. connection

| 1) Land Revenue/rent or khajana as imposed by the Government of Assam which was
not paid by the land owner since 1987 to 1995. When I purchased a plot of land
from the said land owner in 1996 I paid all the rent or khajana from 1987 to 2000
.along with arrears (Receipt enclosed) o
2) The agreement deed of the land in between land owner and myself stating with
- arrears, amount, boundary of the plot.
3) Certificate issued by the Land Revenue Collector (Mouzader) of the juridiction.
4) Certificate of C.0. (S.D.C.) of Sissiborgaon stating with plot & Dag Number.
S) Clarification issued by the C.0. (S.D.C) Sissibargoan Rev. circle, Sissiborgoan vide,
. No.SBC/18/2000 date 20.12.2000 regarding Dag No.186/175 instead of 137/194 as
/ possed by myself. (Photo copy enclosed) )
Y 6) As per order and extract of D.A.G’s order at P/127N of ﬁle No.A/A/PF/1-126/88=89

.17,000/-

dated 4. 12 2000 the principal amount of except penal interest of HBA

[y

e been recovered by this office.

In view of the above, the arear is under tribal belt and block uader the
prov151on of Assam Govemment survey of the land by the Government of Assam,
settlement office (C.0.) is done after every 30 years. As and when Miyadi Patta will be

1ssued by the C.O. under the juridition same document will be produced.

Attested \

Advocire
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Therefore, I am to request you kindly to look in to the matter sampathyticaly
that I am not able to draw my Pay & allowances from November 2000 to date which
may please by released due to my financial hardship and obligatory to my family
members. Further, I am to request you kindly to consider the deduction order from Sr. s‘
Auditor to Auditor service under your kindness. I shall be ever greatful to you

Thanking in anticipation.

Yours faithfully,
i\k&’* p\i":’lp/g- e
- @Wz (MADAN CH KACHARI)
R olum Fiene oy ),

Attested

Mxmc
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All India Audit & Accounts Association

- (Recognised by Govt. of India)
Head Quarters:

LIG-15/1089-90, Vasundhara.
P O - Sahibabad 201010
Distt. Ghaziabad (UP)
Tele-fax: 0575-774743

Ref. No/alA.../B=1/2001/54. Dated....18,06.2001,.
To "

The Comptrollexr & Auditor Geusral of India,
10, Bahadur shah Zafar Marg,
New Delhi-110002,

' Subject:-Punishment avvarded to sri.Madan Ch.Kachari,Sr.,Auditor,
Office of the Accountant General (Audit),FHagaland on
alleqgation of fraudulent use of H,B,A, sanctioned to
nim-regarding,.

Sir,

Ve have received a representation from Sri.Madan Ch,
Kachari,Sr.Auditor, Office of the Accountant General (Audit),
;nagaland, Kohima, contesting the findings of the administration
on the above gubject, |

Szi Kachari, in his renresentation stated that he has
‘actumally purchased a plot of land with the advance drawn by him
but the Dag Mo, in the land record was shoim wrongly and subse-
quently corrccted also.

o It scems the office has not accepted his plea and imposed
severe penalty including recovery of the ac‘xvar;ée in lumpsum by
attaching his total pay since November 2000,‘/{Ie has sought per-
mission to file a case,inthis regard, in CaAT,

e e

I would request you to lindly lcok into his case and
1f his contention of mistalke in recording of Dag Number is found
correct, irmosition of penalty a2gainst him may be reviewed,

, FPurther., I an %0 attract your attention to his non
receipt of ony salary since toverber,2000., Reing a Covernrent
sorvant i€ his total salary is adjusted stainst advance drawn

by him and already spent in purchase of land, it would definitely

© Contdeeees?/2,.

Attested

Advocate,
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All India Audit & Accounts Association

{Recognised by Govt. of India)
. : Heid Quarters:

LIG-15/1089-90, Vasundhara,
P O - Szhibabad 201010
Distt. Ghaziabad (UP)
Tele-fax: 0575-774743

Ref NO/AIA......oveveeiineneaes Dated. .o,

/2 /

be gifficult for him to maintain his own expenditure as well
‘as exvenditure of his family,

Since we have no mechanism to verify the authen.
ticity of his claim orotherwise., you are requested to kindly
get his case reviewed by fresh enquiry and decide his case on
merit, He may be exampted from recovery of advance in lump-sum
tili the case is reviewed,

Thanking you.

Yours failthfully,

.

{ A, B. SEN, )
SECRETARY GEHERAL,

(f;ccnev,.f S(cccﬂl?my. W b e R g Sy

7< " V'\('\ .

mesﬂl@ﬂ

‘ /
1dvocatle




t  IN THE CENTRAL ADMINISTRATIVE TRIBUNAL Y
. GUWAHATI BENCH AT GUWAHATI | j

(3. °C. Pathuk)
Add!. Central Govt. Standing Counsel

€ entrzt Administrative Tr'bunal -

0. A. No. 378 /2001

Shri Madan Chandra Kachari...............c........... Applicant
-Vs-

Union of India & Others. .................. ....Respondents

(The Written statements filed by the Respondents No. 1,2 & 3)

The Written statements of the above noted respondents are as

follows:

That a copy of the O. A. No. 378 / 2001 (referred to as the “application”) has been
served on the respondents. The respondents have gone through the same and
understood the contents thereof. The interest of all the respondents being similar,

common written statement is filed by all of them.

That the statements made in the application, which are not specifically admitted, -

are hereby denied by the respondents.

That with regard to statements made in para 1, the respondeﬁts state that the
competent authority has taken the disciplinary action against Shri Madan Chandra
Kachari, Auditor after observing relevant rules and procedures and Shri Kachari
was always kept informed about these. Shri Kachari was also given reasonable
opportunity by the competent authority to defend all the imputati-dns ’and charges
framed- against him. As such, the action taken against him cannot be referred as

illegal.

Suwahati Bench: Guwsahati



That with regard to the staterrrents made in para 2, 3 and 4.1, the respondents state

that they have no comments to offer to these statements.

" That with regard to the statements made in para 4.2, the respondents state that Shri ~~

Kachari was sanctioned and paid Rs. 17,000/~ (Rupees Seventeen thousand) being
House Building Advance (HBA) on 01-09- 1996. As per Rule 5(a) (1) of HBA
Rules when part of the advance is glven for purchase of land the same must be

purchased and the Sale Deed in respect of thereof must be produced for inspection

. of the Department concemed within 2 (two) months of the date on which the

- amount is drawn or within such further time as the Government / Head of the

Department may allow in this'behalf Vfailing which the apph'cant shall be liable to

. refund at once the entlre amount to Government together W1th mterest thereon As _ )

. such, as per Rule, Shn Kachan had to subrmt that Sale Deed on or before 31- 10- o
L 1996. Since Shri Kachan failed to comply w1th the Rules, he was served the o
o "followmg administrative orders dlrectmg him to submit the Sale Deed and other _—

documents L S L

' (1) Adrnn/Audrt/ OrderNo 246 Dated 03- 01 1997 ' '-{Annekure—l} '

(2)  Admn/ Audit/ Order No. 279 Dated 20-02-1997 =~ ‘
' In response to the above said orders Shri Kachari ﬁnally subrmtted Sale

Deed though not in ongmal W1th other documents on 21 -02- 1997 {Annexure 2}

- to the authority-for verification,

Thereafter, the respondents issued the Admn / Audit / Order No: 297 dated

: ,-_‘14 03 1997 {Amrexure -3} dnectmg Shn Kachari to- subrmt the follow1ng~

documents w1th1n 18-03- 1997 as per the requrrement of the Rules
i (a) ' Sale Deed in Court Fee Stamp Paper (1n ongmal) o
) - Actual Transfer Certificate of the title-of land - |
(c) Registration Certificate in respect of land .
(d  Non- encumbrance from Land Authority -
.In areply dated 18- EB_L 997 to the above order Shri Kachari assured thathe .

would submit the above-mentioned documents by 30 Aprl 1997 {Annexure -4}
Subsequently, Letter No Admn / Audit / Order No. 310 dated 31 03 1997 was




issued to the applicant -{Annexure -5} in response to which the applicant

requested to allow him some more time to furnish the above documents {Annexure
- 6}.

 As the applicant failed persistently to furnish the required documents as
called for as per the Rules, he was issued Letter No. Admn / Audit / Order No. 61

dated 02-05-1997 asking him to refund Rs. 18,364/~ {Principal amount of the HBA

+ Penal-Interest} on or before 12-05-1997 {Annexure - 7}. /

In response to the above letter No. 61, the applicant submitted a reply on

- 12-05-1997 {Annexure — 8} thereby requesting to sanction from his'_G_PF Account
to refund the HBA paid to him. At this stage, the authority decided to initiate

- disciplinary proceedings against the erring official and he was served with a

Charge Sheet vide No. Admn / Audit / 4-28/ 97-98 / 639 on 15-07-1998 that is

~ after serving various Orders as mentioned above {Amnexure — 9} ﬁe was allowed

' twenty one and half month’s time w1th effect from 01 11-1997 (that is after the

explry of the prescribed time for the submission of Sale Deed after drawal of

- HBA). ThlS indicates that more than sufficient opportumtles had been granted to

him for submlttmg the required documents. As such his contentlon of the
Admmlstratlon issuing Charge Sheet without waiting his reply is baseless and

unacceptable

 That the statement made in para 4.3 being matter of records, the respondents have

no comments to offer.

That w1th regard to the statements made in para 4.4, the respondents State that the

Ants are not factually correct. The apphcant has stated that i n response to.the

apphcants letter dated 06-08-1999 {Annexure - 10} the respondent issued and
order vide No. Admn/Audit/4-28/97-98/32 dated 22- 09-1999 {Annexure - 11} '

directing the applicant to submit the Sale Deed within 10 day_s from the date of
rece‘ipt of Memorandum. It is also stated that the Sal'e Deed was made available to
the apphcant and in the said Sale Deed there was mistake. in quoting the land

partlculars However it may be mentloned that the Sale Deed was not submitted

g
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 after the issue of the order instead an unregistered Sale Deed i Court Fee StRmp

ibrdmeiei o e Mg, e i s, i
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Paper of Rs. 2/- (Two) was submitted wherejn the following discrepancies were
detected. {Annexure — 12 & 13}:

Earlier Document submitted Document (Unregistered)

in plain Paper without Court submitted in Court Fee

Fee Stamp _ : Stamp (R _vs'. 2/-)

1. Date of Sale 09-09-1996 : ~ 09-01-199¢
2. Area of Land 1 Bigha 10 Locha 2 Katha 40 Locha
~ 3.DagNo. 1377194 (As per | 186 /175

Certificate given By
Circle Officer)




- 10.

11.

' the authority vide order No. Admn / ‘Audit / 4-28/97-98/ dated 13-10-1999 {

Annexure — 15}. This indicates that C.O. had no comments on the; findings of the
Incjuiry report. However, after the elapse of more than seven (7) months from the
date of receipt of the Inquiry report, Shri Kachari remained silent_and accordingly
the Disciplinary Authority passed the order imposing penalty on him vide order
No. Admn / Audit / 4-28 /97-98 /17 dated 01-05-2000 {Annexure - 16}. As such,
it is to mention here that the authority considered all materials on record and

afforded maximum reasonable opportunity before passing the order. ‘

That with regard to the statements made in para 4.6, the respondents state that the
HBA Rules do not provide for indefinite time for furnishing required documents
and therefore his request to be allowed to furnish them as and when obtained is

totally unreasonable and goes against the very spirit of accountab1l1ty of a

: Govermnent Servant,

| That with regard to the statement made i in para 4 7, the respondents state that after
5 recelpt of the punishment order No. Admn / Audit / 4-28/97-98/17 dated’ B1-05-

2000, Shri Kachari submitted a representation on 08-0552000 ‘{Annexure - 17},
wherein he assured that he would furnish the reliable 'document of land purchase in

favour of his stand. For that he sought some more time and alsofperSOnally met the -

_ Appellate Authority with this request. The Appellate Authority had granted his

request and gave one final opportunity of three (3) months timeto prove his case

- and till then, the order No. Admn / Audit / 4-28/97-98/17 dated 01-05-2000 was:
- kept in abeyance vide Appellate Authority Note {Annexure - 18 & 19}. The

Appellate Authonty vide the minutes of the dlscusswn held with Shri Kachari in _'
the presence of Shri Md. Hussain Ali, Audit Officer on 10-05-2000 allowed Shri

. Kachari the last chance to prove his case. Therefore the allegat1on that the penalty

requxred to be enhanced does not have any basis.

That with regard to the statements made in para 4.8, the respondents state that the

Appellate Authority communicated to Shri Kachari both verbally and in writing




. the consequences of the penalty. When Shri Kachaﬁ_’faile’d to prove his case, the
~ Appellate Authority decided to enhance the penalty imposed on him by the

Disciplinary Authority. The issue before the Appellate Authon'ty was to examine

' whether Shri Kachan had made a bonafide purchase of land Aby utilising the House

Building Advance paid to him. For this purpose, the Appellate Authority took up
the matter confidentially with the Accountant General, Assam vide D.0. No. Sr. D
A G (Au) / confd/99-2000/26. dated 12-05-2000 {Annexure -20} .and D.O. No.
A/A/4-28/97-98/44 dated 05-06-2000 {Annexure — 21} to Veﬁfy the statements
submitted by the charged-ofﬁ_cial. The Accountant _General, Assam deputed Shri
Pradeep' Ckakraborty, SO of that Office for this purpose {A‘nnexure - 22}.
Accordingly, the Circle Inspector, SlSSlborgaon ‘vide his letter © No.
SBG/Settle/18/2000/ 1227 dated 30-05-2000 furnished 2 reply wherem it was stated
that the land measuring 1 (one) B1gha 10 (ten) Losa covered by Dag No. 137 and

194 is under the possession of Shri Kachari w.e.f. 1987-1988 '{Annexure —-'23}.

But it does not have any Ekchama Patta and Shri Kachari’s name was not entered

- in195 T B. Alsoitis mentloned that Shri Kachari pa1d the T. B. Jarimana from
: 1993 94 at T. B. 370 of Sllapathar Nagar Block No. 2.

Agam Appellate Authonty vide his D. 0. No. Admn / Audit / 4- 28/97-
98/49 dated 07- 06-2000 {Annexure - 24} requested Accountant General, Assam

: vto furnish the clear status of the land numbering 137/194 Wthh is claimed to have
' beeh purchased by Shri Kachari and the particulars of remittance of land revenue
in respe_ct of that land. In reply of the above_ letter; Accouhtaht General, -Assarn
~vide conﬁ_dential letter A G,,{Au)/KIns¢1/99/247 dated 23-0'6-20_00 {Ahnexure -
- 25} ﬁirni?shed the feply along with the information obtained from the Circle Office
: (photocopy of the letter No. SBC/18/2000/1459 dated 19-06- 2000 {Annexure —
- 26} obtained from the Circle Ofﬁcer S1551bargaon Assam is attached)

- Further, to confirm the claim of Shri Kachan that he had purchased the
land measuring 137/194 at Silapathar Town, a Sr. Audit Ofﬁcer was deputed by
the Appellate Authority. The officer issued a letter 10-10-2000 {Annexure - 27} to

. Circle Officer to clarify the position. The reply furnished by the Circle Officer vide

No. SBC/18/2000/5233 dated 19-10-2000 {Annexure — 28} stated that to land
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rneasunng 1 Bigha 10 Lesha covered by Dag No. 137/ 194 is under the possession

of Shri Kachari by right of occupation but not by the right of inheritance. He

| ‘occupied the land in 1987 — 88. This was also stated by the confidential note dated

23-10-2000 {Annexure — 29} submitted by the deputed officer. Therefore, it was
proved beyond doubt that Shri Kachari did not- use the HBA paid to him for the
purpose for which it was sanctioned. ‘

On the basis of the facts, which emerged durlng the verification, the

Appellate Authority informed the applicant the proposal for enhancing the penalty

awarded by the Disciplinary Authority’ order No. A/A/ 4-28/97-98/356 dated 22-

11-2000 {Annexure-30} along with the copy of clarification received from the
Circle Officer, Sissibargaon. The applicant was afforded a reasonable time of 10
days to furnish the reply in this regard. Shri Kachari submittedl‘avreply'.to’t_he' above -
order on 28-11-2000 {Annexure — 31} wherein it was stated-that the'land covering

by Dag No. 137/94 was neither occupied by him‘ nor his fatlier since 1987-88, but | v‘

purchased by h1m from Shr1 Dhiren Gogor on 09-09-1996. But the report of the o
" Circle Inspector Srssrbargaon categoncally contradrcts hrs statement It states thatf -

o the land measuring 1 (one) Blgha and 10 (ten) Losa covered by the Dao No. 137

(pt) and 194(pt) of Silapathar Town of Block No.2 is under;;possessron of Shri
Kachari since 1987-88 which is neither Ekchainia nor Mlyach Shri Kachari is

. holding the land as a squatter and is neither rem1tt1ng “Bedakhali. Jarimana” in. the
‘Iform of land revenue agarnst the said land from 1993 1994 Therefore it 1s proved:

.‘ beyond doubt that Shri Kachari d1d not utilise the HBA paid to him for the purpose
- for which it was sanctioned. His claim that he- purchased the land in 1996 with |

‘ 'I-lZBA has no basis in facts. The land that he clalmed to have purchased that year'

was in fact in his possession since 1987-88.

It is alleged that the respondents have added certarn new charces agarnst

" the applicant. In this context, it is to mention here that no new charges were added -
by the respondents but it was only a comment of the appellate authon'ty on the
~ fraud commrtted by the applicant as he mrsut1hsed the HBA and made false

B declaratron Therefore, the contention of para 4.8 is not acceptable The Appellate
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12,

13,

14
'.-"__f-:""apphcant has already represented to the. Comptroller & Auditor Ge' ral of Ind1a o
against the order of the Appellate Authority through the All Indla Audrt &

Authority did not go beyond the scope of the charges mentioned in the original

Charge Sheet and did not act with any prejudice or predetennination in this case..

That with regard to the statements made in para 4.9, the respondents state that the

appellate authority issued the order No. Admn / Audit / 4-28/97-:98/390 dated 13-

" 12-2000 {Annexuer — 32} after _considering all facts of the case and also giving'
more than the sufficient time to the applicant to prove his stand. Therefore, the

contention of the para canmot be sustained.
" That with regard to the. statements made in para 4.10 the respOndents' state that in
view of the facts-of the case the allegatron made by the apphcant cannot sustarn in

" law and hence it is demed

- That w1th regard to the statements made In para 4. 11 the respondents:'state that the

' ,v’t_“;_'Accounts Assoc1at10n vide No A/A/B 1/2001/53 “dated 18 06 2001 Meanwhrle

150

Ithls Ofﬁce is forwarding the deta1ls of the case to Comptroller & Audltor Generallj..
" - of Indra for his consrderatlon as the Rewsmo Authonty as per Rule 29 of CCS_ |
| (CCA) Rules ' R G

‘ ‘That wrth regard to the staternents made 1in para 4 12 1t 1s submltted that as per _-'
HBA Rules Sale Deed is the v1ta1 document provmg ownershlp of the c1a1mant to
- the land Wthh he has’ acquired- and confernng t1t1e to the land to h1m Also it has“_:.

' . to be. submltted within two months from the date of drawal of the Advance
,Through various adrmmstratwe dlrectrves as detarled m comments agalnst para
42, , Shri Kachari was directed to subnnt the Sale Deed in original. However Shri
- Kachari initially subm1tted the partrculars of land claimed to have been purchased
by him on plam paper and subsequently in Court Fee Stamp Paper. Further, some

discrepancies were noticed in respect of the land particulars furnished by Shri |

Kachari vide the above-mentioned documents which is elaborated on comments
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17,

agamst para 4.4. Since there was sufficient prima facie. evrdence o suspect lhal

; Shn Kachari had m}sutlhsed the HBA drawn by him, one Memo:andum No.
‘ .A/A/4 28/97 98/639 dated 15 071998 {Annexure ~ 10} chargmb Shri Kachan on-
. mlsullhsanon ofHBA was 1ssued Therefore the contention that the enquiry was

_mmated ona wrong notion of fact is not acceptable. He has so far failed to submit

any document whlch proves his mle and owner. Shlp to the Iand Wthh he claimed

fto have been purchased utlhzmg HBA Also pnor Ao the issuance of the Charge
~ Sheel, several admmlstrahve orders dlrectmg the apphcant to submit the requue(l

“documents (as detailed v1de comments against para 4.2) were 1ssued Therefoxe

entire contentlons made vide thls para are untenable. .

“That with regargl'-to,'the;sfatehrenis made in para 4. 13, 4. 14 and 4. 15, the

 respondents state that during various stages of disciplinary proceedings since the

issuance of Charge Sheet, the applicant was provided wil'h relevant documents

supportmg the charge It is pertment fo note here that In various rep1 esentations
fsubmrtted by the apphcant aﬂer each stage of 1he dlsc1phnary procccdmg,s the

: apphcan( has not made any requlsmon for any documenls requlred by him. As

mentioned in the above para regardmg, 4. 12, the Char;@e Sheet was issued on a
rnghl understandmg of the facts based on the prima facre ‘evidence before the

authonty Further durmg the course of proceedmg that i is (i) from issuance of the

" Char;,e Sheet;: (n) after submlsswn of the enqu1ry reporl (iii) before passmb the

dlsc:plmary aulhorrty s order No: A/A/4 28/97-98/17 dated 01-05- 2000 and (iv)

- before passing -appel[ate authornty* order No. A/A/4-28/97-98/390 daled 13-12-
'2000 the _applicant was afforded one more opportumly to defcnd himself.
: '_ Therefore itis- sunply clear that authormes have approached the entire disci plinary
: proceedlngs fully ohservmg the codal procedures with mdependenl application of

' '_mmd and afforded the applicant all reasonable oppor tumly to defend. himself.

' -_That with regud lo the slatements madc in para 5.110 5. 8 the rcspondcnls state
5 'lhat under the facts and cxrcumstances ‘of the case the ;:,rounds shown "can not

sustain in law and the apphcatlon 1s hable to ba dlsmlssed with cost.

4

e



18.  That with regard to the statements made in para 6 and 7, the answering respondents
have no comments to offer. - '
19.  That with regard to the statements made in para 8.1108.2 and 9',the.respondents v
state that as explained in the foregoing paragraphs, the applicant is not entitled to
- any relief whatsoever, as prayed for and hence the application  is liable to be

drsmlssed with cost as dev01d of any merit.

‘ - In the premise aforesaid, it is therefore, prayed that Your -

P - S o Lordships would be pleased to hear the partres peruse the | s L
o o e records - and aﬁer hearing the partles and perusing the -
records shall further be pleased to dlsrmss thrs apphcatron

wrth cost

- rVE‘r{rFrcAIION o

I Shn A K 5“*@1*-\ presently workmg .as. /4\ C W NAG-‘\A&-AN\%D ST |

bem competent and duls authonsed to si thls venﬁcatlon do hereb solemnl affum v T
g p y gn e ,/37‘9/2)’ ,7}’ g
and state. that the statements made m para. é—e\ﬁs ...... are true to my

knowledge and belief, those made in made in para &5, 7.8,/ D;/// 124 bemg matter -

of records are trué to my mformatron denved therefrom and the rest are my humble o

1subrmssron before this Honb Ie Tnbunal I have not suppressed any matenal facts

GHW-h&t-r— ‘<a\—\\M/—\

Deponent

10
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: OFFICE OF THE ACCOUNTANT GENERAL (AUDIT) <z €:>
;o g NAGALAND 1 KOHIMA |
| .' i ! N
AdmnAAddit/brder No. 61 _ Dated, 2nd May'97

I

l», with reference to his application dated 2.4.97
regarding Housge Building Advance shri M.C. Kachari, Sz. Ar
is hereby asked to refund the House Building Advance drawn
by him alongwith penal interest in one lump~sum which

comes to K. 18, 354/- on or before 12/5/97.
L o

' .
{ .  Fallure to refund the amount with in the

9tiphiated5time will attract action underiRules;
|
(Authority 1~ AG's order at P/lJ in the file No. Admn/

i~ L Audit/HBA/MC/6-38/96-97) i

‘BX- Audit Officer (Admn)

! : !

Memo No. Admn/Audit/HBA/Mc/6-39/96-97/215 Dated, 2/5/97

1

Copy to 1~

shri M Ce. Kachari, sr. Auditor.

ficer (Admn)
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MEMORANDUNM
i ; _
R L
The unders ‘qn!ed proposes to hold an inquiry ag;iainst shri
ﬂ/[w(’mj 04 Koachore Sy /h. under Rule 14 of the, '
Centtal civil de 1'céu(éiaisiﬂcation,mntrol and Appeal) Rules,
1985. The mbutance of the imputationa of misconduct '‘or misbeha~
/ : viour “"in ‘respect bf which the inquiiy 18 proposed to be held is
‘ getlout in the enclosed statement of articles of charge(Annéxure-
1)+ A statement of the imputations of misconduct or misbehaviour
i in-support of ‘each article of charge is enclosed(Annexure-I1),

' A'lisgt of documents by which, snd a list of witnesses by whom,j
the articles of éxargé are proposed to be sustained are also ’
encloaed(annexurda~xxx and IV)e l
1. mmed A Ot Kochos SrAve 1s directed to |

. submit within 10 days of the receipt of this Memorandum a written

oo e statement of his :(l:efence and algo to state whether he desiiea +o
be heard in persoh. T |
3i He is inﬁor‘med that an inquiry will be held only 4in reapect
of those articlea of charge as sre not admi tted. He should,.
therefon, specifically admlt or deny each articlex ot marge”
“ mri z@]éa}aﬁzg% ﬁﬁg_ﬁé@jS /A, 4¢ further informed' that
1£ he doas not submdt his written stecement oi defence on or |
bafore the date specified in para.2 above, or does hot appesr in
person before the ihquiring authiority or otherwise fails or, '
refuses to comply 'with the provisions of Rile 14 of the CCS(CCA)
Rules, 1965, or thL ordern/directions issued in pursuance of the
said rule, the 1nL1u1r1ng authority may hold the inquiry AQainsﬂ :

him ex partae. ']
5., . Attention of shri //ﬂfﬁ(m% /M/c’(a)u Sv. /v 15.

1nvitod to Rulse 20 of the Central civil 8erv1cee(Conduct)Rulee)
1964, under which no ‘Government servant shall bring or attempt to
bxing any politic'al or outgide influence to bear upon any supez;ior
authority to further his interest in mespect of matters pertaining
/O to hia nrvice unher the Government. If any representation is l
, rcecived on his bnhalf from another person in respect of any ',
. matter deat with ,in thege proceedings it will be presumed 'chat'

7 % shrd MMMM—&& is aware of such a represen-
. tation and- that it has been made at his instance and action ,will

NI Tt Tl e = g e =

Rules,1964. 5 L
»’.v6.- The receipt of the Memorandum may be acknowledged. Lo

_ba_taken againat him for violation of Rule 20 of the CCS(conduct)
ol

PA

o> |

“ |

o

T L
3, Mok 979]!, ﬁ?wcgr, - .

A ' 8r.Dy. Accountant General (Audit) ’
To o
Shri ' m.c. Kgxc)auh
Coveswaxey
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] ‘ ARTICLE ~ 1

State rﬁé of articlés of charge framed shri Madantchl

"j; iachari. sr. uditor.‘ . ' ' ';

The uaid ‘ghri Hadan Ch. Kacharl while £unctioning as,

" gr. Auditor h&d Arawn. on 1.9.96 b. 17,000/(Rupees Seventeen
thousand)onlyvfor pux.‘chase of plot of land under House Building
AMvance. Ruleca ghri Madan Ch. Kachari, sr. Auditor was required
to produce the Regietered sale deed within two months of drawal
of advance bug hHe has feiled to produce the documents even after
one year, inspite of several reminders from his representation
‘dated 14.3.97;and 2.4.97 it ie presumed that he has not purchasged
any plot of lénd for which sanction of k. 17 ,000/=(Rupees }

 seventeen thoJaand)only was accorded and amount drawn by hip
He has £lso £iiled to refund the amount with- penal 1nterest'as

ordered by thé Head of the Department vide order No.61 dated
2.5.97. ! .

The miJutiliaation of H.B.A. and subgequent failure to
rafund the amount with penal interest by shri Madan ch.Kachari,
Br.Auditor as ordered by the sguperior cuthority was thua, act
of grave miaconquct and unbecoming of a 00varum~nt servant
vithin the medning of Rules 3(ii1) of C. c.s(conduct)Rule

| , i
: ANNEXURE =~ II L

That . ri Madan Ch. Kachari, 8r. Auditor had drawn
B. 17,000/= ing H.B.A. for purchase of land on 1.9.96 against
8/0 NO.Admn/A dit/Order No.140 dated 20.8.96. He was supposed
to submit sale deed in original vide Rule 5(a) (1) (IT) Of, H. B A.
Rile by 31.10 n9s, but he had not submitted the same to the )\dmn. .
section. He wss 'ssked to submit the same within 18.3.97 fidé ‘
this office Adrm/Audit/Order No.297 dated 14.3.97 which wasl
subsequently extended and asked to produce by 4.4.97 vide Admn/
Audit/O:der/aﬂo Wated 31.3.97. But instead of submitting. the
sale deed he oought for extengion of time upto 30.4.97 vide'hie
application dated 16.3.97 on the plea that the sale deed wiil be )
given by the SDC/Registrar in the month of April'97. Again,‘vide :th
his application dated 2.4.97, he had intimated that he would be
able to submit the sale deed a8 and when it is available from
the competent'authority. pue to his failure to produce registered
sale deed and other documents in support of purchase of land, he

was asked to refund the entire amount of H.B.A. together ‘with
i
i I

(contd. 2/-)
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péna‘l ':lng:eréét . 18,364/=(calculated upto 3.5.97) on or
before, 12.5:97 vide thig office Admn/Audit/Order Wo. 61

dated 2. 5.97. Despite ropszated reminders he has nqither i

produced the registered sale deed and other documpnts as
called for vide Admn/Audit/Order No. 140 dated 20.8 96
nor fefunded the smount of sadvance and penal interest
(. lB 364/—) as ordered for vide this office Admn/Audit/
o:aek No.61 dated 2.5.97.

i

. g :
; - ANNEXURE~ III |
| ,

1. A%plicatlon for 1.B.A. -

2. genation ordep Admn/Audit/Order No. 140 dated 20.8.96.
i

]
|

3. Actual : payees receipt’ dated '
4. Bhri Madan Ch. Kachari, Br. Auditor's application
dnted 18 3.97, 2.4.97 and 12.5.97. :

5. ’lhis office order nosa.(1)Admn Aadit/oruer No.297
' ddted 14.3.97, (2)Adnn/Audit/Order No.310 dated
31.3.97 and (3)Admn/Audit/Order No.61 dated 2.5.97.
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Annexvee

[ )

OrrICE OF THE ACCOUNTANT GENERAL (AUDIT)

"I NAGALAND, KOHIMA. j

o No. A/A/4-28/97:98/. %?
Dated 0" SLlJtember 1999.

}

]

P v

i ; .

1' . ' ’1(1/
. i" : MEMORANDUM ;-

|

'A (opy of the report of the Inquiry Officer who inquired upon the dmrg(' 0(
misutilisation of Homc Building Advance against Shri Madan r‘handm Kachari, Senior
" Auditor was f(’qurdcd to Shri Kachari vide Memomndum No. A/A74- 28/07 98/06 dated
21t July 1999 Durmg the course of inqGuiry reasos: sable rpportumty was, alforded to Shri
Madan Ch'm lr'\ K’ldw'm to prove his claim th'\t he ‘had actually utlhs(‘d the 'ulv'mu‘
‘granted to hirh for the purpose whmh the advance was meant for. lf()quer. Shri Ma(lan

Chandra Kacllnn failed to furnish cvidence to substantiate his claim. Thcrtf()r(, as per rhc

report of the |n(|u1ry Officer, the charge against’ Shri Madan Clmndm Kachari qt'm(l%
[ c
I

li | ¥ X
l- i

H(chvcr, Shri Madan Chandra Kachari vide his rcply ilatcd 6™ August
1909 had rcxtbmtcd@»—mm}that he had not misutilised the House [Q\nl(lm;, /\(l\.mcc

gmnted to th Now therefore, the under signed as Disciplinary /\utl&o.lty mchn«‘d Tt

~ proved.

afford a final (’,)pportumty to Shri Kachari to produce all rccqrd'; av "ulabk to substantiate
: 4

* his claim.

t

His reply should reach the undersigned within 10 (ten) days from the date of
; ' ‘ . : i
-

t

receipt of this }Wcmornn(lum.

I
b

,Rcccmt of this memorandum may kindly 'uknm lul;_ui

i

I : | l
. Co ‘1 .
| | ([?,.M.Ll’att(Zl)

‘\)\/a f,\\ 0 \ ﬁﬁ ? | | Dy. Accountant General,

v , o 'f;m‘\ml»{mf'f

e ' ’ 3;’1 e (L 0. ) —
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OFFI(E OF THE ACCUNTANT GFEMERAL (AUDIq) o
NAGALAND st KCHIMA. . j SN

i
t

o ' MEMO
Admn/AudiL/Order No.53 Daied.2559¢98

“: shri Madan Che Kachari Sr.Auditor is here~
by asked to explain the reason of follow1ng discrip-
g.date of sale dag no etc noticed from the
y him in connoction

anci Bl e.
ducuments/records submitted b
withghis purchase of land. De

4

tails given BLlOk'—

1. % I

Ducuments submitted earlier Courtﬁfee gtamppa

in plain paper., dacuments. o
(i _

1¢ :Date Of Sale 9.9.96 gclcget

2. $réa of Land 1 Bigha 10 Locha 2 Katﬂa 40 Locha,

3. ﬁag No-137/194(as per Certi- 186/1j5 :
ﬁiéate given by circlé | :‘
foicern) ‘ , !
|,

20 | Besideg, his aforesaild land documents were

not registered through sub—Registezﬂnegister of conc-
erned land records Department. As 3 resulq of which
the documents of land furnighed by him arﬂ not accepted
by the Authority as a valid documents. ;

- e
SV L i~ -t
| (’ Q'?’Qﬁfﬁ”éﬁiw ot P2 o™ g el for o
N

Sd -
mdmhm‘ lnnmlm@}-,9116“7)
k SroAudit Officer/Aumn

Memo No. %dmn/Audit/HBA/MC/G-BB/96—97/611 dated.25.9.98
Copy tos=- i : ';'
g : 1) shri Madan Kachari,sr.l\uditbr t.o furnish

the reply of above discripancies in
admn (Audit) within 30T ‘septlos.

I

,li

M/«\ | -
i Sr.AudekAL qﬁgi/)j

ffic Admn,'
! N

j
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'. ) QFFICE 67 THE ANCCOUNTANT (IENERAL (/\UI‘HT).

NAGALAND : KonimA K
797 001, !

1

No. AIAT4-28797.98/
Dated: 1.3% October 1999,
MFEMORANDUM !
[ i
Shri Madan Chandra Kachari is hereby informed (h:
time ns requesied by him vide his representation dated nil, (received by the
undersigned on £ October 1999) s granted. He is hereby instructed to furnish f(.ll(?
documents notified in memo No. A/A/4-23197.98/32, dated 2:30 September 1994 ip
support of his claim, if any, Lo the undersigned on or before 1% Navember 1999, “No
further GX(OHSiDiI shall be granted thereafter, and any document(s) submitted :|f;tur
1" November 1999 shall not be considered. |

'

|
i
|
|

0,
i extension of

-
| i
i (.M l’:ll.h;n) o
ii Dy, Accomntant|General
Copy to: ! :
. [t e . P
1. Shri Madan Chandra Kachari, Senior Auditor. :
? i
|
! .
13
1} \
1‘ :
L
13

AN
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01- l- lcn OF THE ACCOUNTANT GENERAL (Aunm, e
NAGAI.AND 1 Koilima W e

497 001,

4 No. A/A/4.28/97-98/ 17
! o * . Dated: 1 May,2000.
ORDER '

'

. . | B

Shri Madan Chandra Kachari, Senior Auditor, office of the Accountant

eneral (Audit), Na aland Kohima was vide No. A/A/4-28/96-97/639 dated 15t July
998 informed that ctlon was proposed Lo be taken against him under Central le

Services (Classnﬁcn ion, Control and Appeal) Rules, 1965 on the imputation {)f
misconduct and mis elmvlour that Shri Madan Chandra Kachari, had misutilised the
House Building Ad ‘ance. granted to him and failed to refund the same with pennl

interest. 3 c k : : |,

The chhrée slieet was received by Shri Madan Chandra Kachari on 1(‘"‘
July 1998. Shri Madan‘ Chandra Kachari was to submit a writlen statement of lns
defence within 10 days from the date of receipt of the memorandum. However, Shrl
Kachari had not submltted any written stateinent either refuting or accepting tl‘e

charges. This in turn necessitated a departmental inquiry under Rule 14 of the Centrdl ,

Civil Services (CluSSIrcntxon. Control and Appeal) Rules, 1965.

A copy! 'of the Report of the Inquiry Officer was forwarded to Shri Mad'\n

Chandra Kachari under No. A/A/4-28/97-98/06 dated 21% July 1999 and was received by
Shri Madan Chandlja Kachari on 21% July 1999. The Report of the Inquiry Officey
concluded that the charge framed against Shri Madan Chandra Kachari stands proved.

j Shri Madan Kachari |v1de his letter dated 6 August 1999 stated that he had nctunlly
purchased the land and claimed that due to non completion of the registration ptocess

he could not produce Lhe required documents in proof of his acquisition of land, an that
those records would!be submitted in due time. Shri Kachari was afforded qnbthcr
opportunity, vide Memoranclum No. AJA/4-28/97-98/32 dated 227 September 1999 ty
produce within ten days from Lhe date of receipt of the memorandim, all revords
available to substantiate his claim. In his request received by the Disciplinary AuLhonty

- on 6 October 1999 Shri Kachari requested more time to colleét the requisite document;
‘ from his home town. ‘This request was also allowed by the Dlsclplmary Authority nng
i Shri Kachari was granted a‘final opportunity to produce documents in supvort of hig
claim . Shri Kachari was directed vide A/A/4-28/97-98/ dated 13" Octuior 1599, td
furnish the said documents on ‘or before 1 November 1999; However, blm Kacharj
fa)led to furnish any record in support of his claim. ‘

e

¢
_ The undersvgned as Dlscvplmnry Authority, based on the findings of Lhe
Inquiry Officer and other documentary evidence made available before me in l;lné
regard, and the fzulure on the part of Shri Kachari to furnish any record to substantiaté
"his claim despite being granted more than sufficient opportunity to do so, conclude thas
it'is beyond reasonable doubt that the said Shri Madan Chandra Kachari, Seniof

Auditor misutilised the 'House Building Advance granted to him and the said Shri _

Kachari failed to refund the; money with penal interest as ordered by the competent
authority. Angl that this action of Shri Madan Chandra Kachari was a grave mlsconduct
within the meaning ol‘ Rule 3‘(111) of the Central Civil Services (Conduct) Rules o |

1 ' a\Y

I . : .
‘éi T ' T ! !

1 | L

i

I

{6,
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P

- T
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. Now, therefors, the undersigned as Disciplinary AuthoriW in gxerétsé )
‘the 'poweré con'[erred ‘under Rule 12 (2) and (3) of the Central €
g(Classiﬁcution.' Contro! and Appeal) Rules, 1965 orders 0§ follows: - it

“ : i _T\:nt IShri Madan Chandra Kachari, gr. Auditor is hereby reduce(! fro"'
.the post of Senio} Auditor with the scale of pay Rs.5000-100<8000, to the post of Auditér
lwith the scale ofjpay Rs. 4000-100-6000 (or a period of b (five) years with ef[e‘pt (rpm'l*"
May 2000 undet Rule 11 (v of Central Civil Services (Clnssiﬁcation, Control an
Appeal Rules 1965 That his pay will be fixed at Rs.5300/- (Rupees five thousand: threet
hundred only) 1\ the- scale of pay. Rs. 4000-100-6000. And that he shall not. earnt
‘ 'increments of pay during this period. That he will be restored to the post of Seniol '

Auditor on the e:‘pir‘y of five years. And that on restoration o the post of Sr. Auditor b

pay will be fixed at Rs. 6050 (rupees six thousand and fifty only) and he will be eligible

v .~ jtoearn increments froi that stage, thereafter, subject 10 fulfiliment of other conditions/

rules governing the grant of increment.
e
i

b Dy. Accountant General (Audit)
- ’
Mermo No. A/A/4-28/97-88/19-23 © Daled 1# May 2000 |
| . H i
- -
Copy to: ' , P

W

1. Shri: Madan Chandra Kachari, Senior Auditor, O[ﬁce" of the Accouintant
@)‘)N@ 'Gen"‘em\, Nagaland : P

The. P.S. to the Accountant General for information of Accountant
; v : i

MW,‘/J_ ..Gen’grnl. . . i

, l 2 3. The"‘/\udit Officer (Administration) for necessary action. :

: . |
4. The Service 1306k of Shri Madan Chandra Kachari, Senior Auditor !
- i

The '-:PAIO. 1A&AD, Nagaland, Office of the Sr. Dy. Accountant Gm{er:\l

(A&E), Nagalard for information. o

. |
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- [Annexire = 17]

L oF

THe Azenuntant ﬂonnral(NJDIT). ' ] i .
tal-alanty vohinne : B
R ' o :
rJnvAr far rq_ﬁr{nf ipthe €o50 ~f reuce n{ trn?o Ang’ BUENAN=
ﬂ:di?ncrrmnnhﬁ. :

!

i
Sir, | P
i 1 vh reference’ ta Z),\<"1(,-'\||,)'r: Arrler 0 ,\/.’\/l".-’.:‘_!/"f’—f" /1=
Aatat 1,6.0000 b e T2 N/A/A—7'/“7—""/1°~"" catad 1,500 pacaTdinT
nosh Al AUGLEAT AN 7

aaditor o the lewat
£F onIn fncremen s tinte the nerind

daerade from Pk rost Af 5T
£od ' 1inns Y

lavier nay NFf scple as wnll #&. the cloge ©
“of 5(five) ynnrp,il payathe honout ta nhobe thg TAliemin®
your tin aarysal, and conciderel:le TO- : ‘

, )

o .
!; o
iThat's Sir, J have slyready heen furnishe thhl

dApcuments relatin~ to the advance of n, 17,000/ =(Ttunces Seven Leen thousanc)
only, which wag taken by me for purshasin¢ nf land axcent toe negistretion
cortificate to {be issued bY rovernment Cf ASSAM. Forf your yind information
T like *o inti ate you that isaue of a rerisiratieon cortifichte ~y the
7ov9rnm°nt-for¥the Land cvmer is 2 vary lenathy FTOCOSTe This is *h» ool
of inability id;proﬂuction nf Rocistration Gertificate tar this affice Ny
me. Howevel: r¢rintfatirn of lanﬂ—sito,Whicb s 7ur:h$seﬂ b e i3 uncer
process. Ag viell ~gtiParihletion of recietration nf the
1

' o, T vill neaduce
tn this of ficejwithout fail. o

vreauired .

!
Poes e satd . ‘ Coh
: 1 ST, the discinlinary action teten an” server ghraurh the
afaoregaid momo,y against 20 ia very shaIp pnd_ﬁf{nctivo o ™Y fanity-life
j1dren wvho are on-oinn sturiy. Siry 1 have no
mance o% my family in

as well as o my iznore ch
o ther souTeS of income to heal
such an environment of hich pr
able to furnish moT® veliahle

of lend for faveur of MY gtand, ALS0, I en
jstration af l2nd

nynenditure in . mainte
jced soclal life. I ensured that I would be
documents in connoctien with the puréHasinc
fure that the troth shall
subicct o aldow me ACTe

IR

nlacer! bﬁforO!nht:ininﬁ e
days time witﬁ JOuT fnvnura“le-tonsiﬂtrntion, i
v I ‘
. |
' Uneter the plnve circunshantot. 1, therafarp NEAY T vin
“honouTr h0 vindlv ro-lrisl of 0¥ cren M Woman i brrian araund for the srke
ifa and allow 0 oNCe pore cenvrniznt time far nracduction reali- ©

of family 1

ty nf the ~rollem. FnT

ever arateful. th yo! pn” aklinn, Sir.
L )

E ; ‘ . ? . { . f&

v {
; : catthiglly R
c

the lindness on ouT conniderotion 41 ahall Temain
. i

Teurs

/7%7 Y- % o AN i

(5ari tertan Che v achaTi)

t
et ioT.
' ~fe the Accountant Saparet ()
“a-alane, iohimfe ;
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! NOTE Con
i . : A
| ‘
| T
| o .
L1 Shii M.C. Kachari, Auditor -met the undcrsiéncd o request for
. , :
rcconsxd‘tmlwn of the major penalty imposed on.him by the Disciplinary authority
o . ‘

|

Though §hri Kachari bas not produced any required docmne'nls},lo support his ¢laim
A 1o N

T : 4
on ulilishlion of the B3 Advance, the undersigned, in his capacity as Apellate

/\mhuril_\i| has allowed Shri Kachari one final opportunity
g . . (e

"t“o prove his casc.
P )

. I . ' ' 5 ; i -.
/\ccm'(linL’l_\‘, Ul further orders, the penalty imposed on Shri Madan- Ch. Kachart,
; o e

w please be kept iniabgvance. The case
P

{

(reduction of rank te the Jewer seale ef pay) nx
may be put up forr

cconsideration within three menths from ll\c,cl|zllc of issuc of this

: T
_ notc, : . S
PR ;
;
i' [
i. ! -4
. . . ‘l / ’
S | I VACE FNpi—
i : : - Agcountant General
' Co '
. i .
i) A.G.(Audit) \ B
~ ] ‘ i
o .
P o
bl . ) C '
Al \ ; |‘
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-
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dxscqun held avith the Acceuntant General in the [‘fLQLnCL of Md.Hussair: Ali.

@!
I
(l :
Dﬂlc - ‘l ( erﬁ . ’ || ‘v//(g_/'f PN
@v | (M.C KACHARD)
E i Auditor
: | I
( Certificd that the discussions 1s above were held id my presence.

" Dale: : , (Mlb IIUS ALIQ
T 1 : 4 Audn()lhcer

I ,
b i
; i 1
. i
. : i
, i
i !
. ; ‘ i
P !
o 1
G ‘
| ! 1
t
PRI ,
- |
A ,
5
¥
!
i
: 1
| i .
| i
I i
3 '
? ! :
f l |
i |
| _ !
i ' ’
: i
| , ‘:
]
o
! Co
1
b i
' I .
i
: " g
e BN ) f .

i
Fi

l : »
‘; Certificd that the above mentioned facts arc as pev '1]19 record ol the

0

v,

e e
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Pate - 10.03.2000
AY
Shri Mndan Chandra Kaclnri.kﬁnrlicr §r. Auditer)of this oflice met mc

on 8.3.2000 to represent against the major puml voimpased by the Disciplinany

5 vears. e has applic

Authority n.duum_ him to the rank ol Auditor for a period ol
1

for rccomulcr'mon of his case by the Appellate, /\ulhonl\ Slm Kachari has cl:umed

in his rcprcccnmlmn that he-has purchased a pIN ol land for the Rs.17.000- H.B. A.

taken by him, and that. since registration is a long dm\\n process, he has not been able

to produce the registration ccaificate even lhough hcpurdmscu the land in qcplember

1996. i ¢
| a
Gince the documents produced by h,m are mnsll\' in Assamese. 1 had

rcqucclcd (in the presence of Shri K \Lh.lrn Shri /\h [Tussain. /\udu Ofticer who is'an

me e undwmml lln dnulmum Aficr due deliberation I ecl that

lv

L\a.n though Shri Kachari - has l..tl-.d 10 pu,d"u_ the requisite documents despite

Agsamese (o hclr

several opportunities 1o do so.he should he d“()ldL“ one last chance to prove his case.

lhom_h under the HBA rules. the efficial is rcqmrcd to producc prool of ownership of

l:p\d due to the peculiar land puuh.& pr.‘uluct prt\ulcnl indhe |Hl.u] areas of Assam

and sanctificd by the State Govcmnmn lhc llnd cvenue xumuvm. documents

\muld constitute suﬂlut.m proof ol lmn.\ﬁ(ln, m(uv [ hav info med Shri Kazhart that

Lm\e respunsible uﬂlwr\ officials would be demv.d either by mysell or Acceuntant

gncnu.\l Assam 10 investigate his Llum that he purclmcgd the land onlv afier the

rccupl of HIBA of R 17,000 - from Gmunmcu} 1 have, however, informed Shri

Kachari. that. il it is feund that the land was in his pessessicn i:CiCl’\; his availing cf

‘hb HBA. as the /\ppo.,ll..ls. Authority, | \\nulu 1ake severe action against him.

including enhancing the penalty. In case Shri Kz {Lh.m was not c(mhdcnt of pro\'ing

his casc. he was asked whether he would like ld withdraw his appeal. Shri Kachari
: ‘ !

however, ingieted on pressing hic cace and has <1.||lu1 that he was willing 10 accepl the

consequences if need be. '
i |
; ] ! :
' o o ‘ Accountan! General
- . ‘ { \ f\/\'\/‘"
' b
3
H
I
i
. b
. Ei
E R0
i
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V. RAVINDRAN
ACCO INTANT GENERAL

l M
Dear Shrt

| . oo Fwad
‘ ' E‘lcmc refer ﬂ

~ could kindly depute

My i{;@J;‘,., .

'

Shri K Manjit Singh.

Accountant Generalf Auedit), Assam.
Miadam Gaen, Behola,

Guwahati - 781 029.

|
|
‘. .
; t
L
b ‘ 'e,
: ' i l
\ .

an officer ofticial from your Jfficg to the -offices of the

v P l .
l'mm/Which date the Fksona land = Pag Nos 13} & 194(TB) has been shown

omw

—B

»

o . _
.00 St DAGAudin Confdl 992000 2
Dated the 12th M2y 20000

A

|

4

our tclephonie cnn\:cw;iglion) 1 would he thank b if veu
o

Sub-Deputy

. 1o o '
Collector SIS BURGAON. District DHEMAJL and \\|1c Diginet (nllcclm’) lu?sccm\m
: i :

as allotted

» o Shri Madan Chandra Kachari. St Auditor of thisoflice. Also. the infermation as to the -
date from which Shrt Madan Chandra Kachari has bc‘ex'{ remitiing Jand revenuetin respect

of this.land may & secifically be ascertained. (Topics’ol',l\\cc'css:il'}' documents are enclosed.
\ t

v o.\:“,:i: WV&A .

Syours fmothiully.

:
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a 17& O writera TI?ILIIWT'\' (?\-@Tdﬂan). TATE &

i
. : -a—wf»m.\,o\el oo
OFFICE OF THE AQCOLIN'TANT GENERAL (AUDIT). NAGM AND

b
' '
Yoo f
| | ) Conlidential KOTIMA. 797001 i ‘
' ‘ P Phone 2),&()*)((“1;\\ 0470 22947
/ gy And . IE, . . || } N\
V. Ravindran No . ';
Dated

D.O. \0 ,& A/d- _(x/)7 )é/l«l
Dated 5' " June 2000

Accountant.General

Dear Sir. | .
A - - i ; ,

1 Thank vou for vour very prompt action on my Conﬁdcnlml D.O. letter No.

Sr. DAG (Audity/Confdl./99-2000:26 dated 12" May ’()0() lCL’dI(llng ckrtain information

!
relating to thic ownership of land under the Sub-[)l\'lsmnzllICoIIcclox,of.‘I,ISI BURGAON.

1

Lo —=+“3 [ am sorry Lo rouble you Turther in the nmuu ! \\ould hL grateful if you

" could dqmlc your officials once again 1o the cffices ol' Su- Dcpul\ Collector SIS

BUR(:/\()N " District DIH MAJL and the District Col-ulu o ‘mul
N k ithas falling under Dag No. 180.175 ol SIL. /\15/\ FIHTAR s in the

ain whether Jand

mc;murmb 4() lechas/ 2

possCssion of Shri Md(ldn Ch.mdm Kachari s o L
n p(ml by Shri Madan (Imndm Kachari. 'l mlhm nature ol

ate Thanuram chlmn and il so. from

what date Lmd IC\'CIMIC has bee
‘L KCII/\\I AT or ‘NIAY /\l)l nm\ also be dsccnalncd

i

the posqmqmn fie. \\hclhm
; )

I Yours sincercly.

Shri K. Mahjit Singh, —
i Acmunhnt'(;cncl'll (/\ll(lll) A ' .
: Assam, (.nu.\h.m . ' L ' F
! . X : '
i ' j : ! > .
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Am«r:me @/\

' - «d
: m\},\)
r- o |
i 1 l/\{\\ ’/' »
- NI
()l'l ICE OF THE AC ‘COUNTANT GENERAL (/\'.Ul)ll) ASSAM,
I BELTOLA, GUWHATI=29 | | o s
P I
l' ._ ) J B I . \ _ W
N(,; ;m;cL(n)/ézm,&) -Ruoi/33 f nm VISR i
i : : . B 'I : !
1) L ’1.0:; H !
o T The Deputy Commissioner, ;
? x | Dhemaji, Assam. ‘-i
L ‘ ‘
Sul e | tnformation regarding land in passession of Shei Madan
l . i Chandra Kachari’ 'i :
| | |
f : P
. Sn ‘ i
! s f, l : » . \ |
| ' .
L D ,
l /[q /66 :’ n m(kr o nsccmm the nu(hcnhuly ol dowmuns cic. in
%g\ ~ 7 1es) pci‘ of ln||d under Dag No.137 and 194 (]H) in Dhumjn District in

posdession of Shi Madan Chandra - kmh'ul ' Sunm /\mh(m ol this
J |
department, L am to reguest you kindly to arma nge 1o rurmsh the h)llu\/um

‘ inﬁmm(mn (@ Shri It radip C Imkmvor()' Scetion Officer oflhls Office, wlm is

g _ (I(*pul(:(l R)r lhc purposc.
| . _ :
l. L’ ' Ihc date from which the Lksona land al l)ay No, H7 and
1\ 94(! 13) has been shown at allotied to Shri Madan Chandra Kachari,
—— ——
- l e ) . oo - . o -
18 2. 'l! The date from which Shri Kachari has been{remitting land
: . - |
i .

revenue inrespect of this land. c
| - cod
’ i

‘ ] : ' Your co-opcralion wilf be highly npprccinlcd‘. ;
ity ' v .
“\(V'/;i"ﬁ\“'- v |
\ \ | ’ v . Yours faithfully,
S b . R
/ ' | g
(‘-QBV " o
X | i
N i i . v FFT
\f[\‘y‘ i e .
) | (L | Dcpu(v Accoun(m&( Genernl : .
al iy Aot G 1
. &’AOQ [ R Tt :F ~ Il e f
4 ,5 k{ reo- C .\:;_'“;i. ) y . ;
) ’ Cote T o ‘ : .
‘"'S k\N %ﬁ Coe [ii . ;
/ 6 ) i e e ’ A . "
l . \ ( (6\<\ e // 1 _ ;
{ f . -
b oo
’ b
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= Noi Admn. /Audit/4-28795.96/47
i ' Dated: 6" June 20000
‘ . © . MEMGRANDUM t
¢ .
X i

|

ereby directed to

i, Shri Madan Chandra Kachari. Senior Auditor is |

furnish details of pl:opcrly tland) owned by him in the format enclosed. e may use

'

: , o
thetenclosdd proforma and return the same to the Accountant-General on or before
| : : ‘

30t of Juné 2

Copy Lo

' ' . : . ) |
00O, ; AN N
oo NG -
' ; (;l N
? | e (_./.(-
- ' /i\udit Officer (Administration)
{0 ! o
j b
Shri Madan Chandra Kachari, Senior Auditor,

] Clo Mt Alonso Kr. Zed.

1 Vill, Silapather Bamgaon,
PO, Silapather,

District Dhemaji.

Assim'

|

|
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o Deeend

i

8 4 T " ' ’ R
. OMTIDF N AL u__;) zrrzfr%ru TErwWrmR.  (SEradian) \
B ' ' U”d%’ﬂ W]\ 009 < AR i
OFF ICE OF THE ACCOUNTANTGF.NERAL(AUDIT);I:J'G
s KOHIMA- 797001 S, '%;
‘ l’honei : 22206 {O) Fax : ()3;*7()‘-7.:_‘2-2947 o
"mdn .ﬁvéi' ' i , N
. No.
V. Ravi:idran L | ) : : D“!""sz
Accountan{ General - : » i
: P : Q O. No. A/A/4-28/97-98/49 :
! , - - Dated 7" June 2000 :
o Dear Slu } o . | !
' ‘- . | |
) i1+ Thank you lor your prompt reply:to my letter No. A/A/4-28/97-98/44

dated §" Junc 2000, requesting further information regarding the land shown as allotted to

Shri ﬂd:m Clmndxa Kachari. Your audit party has:been very comprehensive in its search
. of the jjand recdrds pertaining to Dag No. 137 &' 194 (TB) and has fully satisfied my
o ‘ requncmcnls slalcd in my first D.0. lclter no. Sr. DAG (/\udlt)/(“onﬁ(l! 199-200%206 dated
A Mgl)’ 12000. 1t is 1 who have been remiss. From further scxulmy of the care, | found '
that Sh¥i Madan Chandra Kachari also owns another plot of land in the same area (Dag ™~ "
No. 186/175 of Silapather). My letter of 5™ Junc 2000 was in connection with this seccond
plot ofllfmd ICg'lI(llnL which I would be very grateful ufmfonnallon could be collected.
. ' [ ‘
t lncidcnlallv you have mentioned in your l"/\,\ b 0. dated 6" June 2000,
the ldllél (Dag No. 137 & 194. (TB)) is neither Ekchania or Mlvadl but is merely in the

posscsq‘lon ol Shri Kachari. [Uis not clear t¢ tac whether the smlus of Shri. Kachari is only

.. that ofsquallcr and if 'so whether, the Assam land revenue mlFs permit Shri Kachari to
ao s remit Idnd revenuc in respect ol"such land. as hc has been domg, l
| |
1 . I
| My rencwed apologics lor the trouble. !
- ,, ]
| ! ’ !
| ) . JL\
J ‘ e mm /\Dd-(/“ff-’“
| o ' ! o Yours sincercly,
' | o ‘ ' P
I ! .
¢ . . i N @D__DQAh
i . . :
| R P . | ——
Shri K. [\hll]l‘ Singh, !}
Accounﬁm’ll General (Au(hl), i
: Asam, Gl]“ﬂh'lll : T
’ g | ’:
. |
N ' Vo I
' i ;
\ [
| |
_——
:
- |
i ; ;
| ,~
I.
!
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i

m AerEran (€ (@@ lvar), e

Accounta. ' ;eneral (Audit), Assam

+
i
! ‘ : ,
t : . ;
i Lo

i

< MANJIT SINGH'

' SECRET AND PERSONAL .SPTEEI) POST
k D.O No: AG (Au)/KMS-l/?9/247
1 Date: 23 June 20007 |
t
.o i ' !
. . * v ' . : |
My dear Ravi. ‘

dential D.O. letter No. A/A/d- 28/97-98/49 ddlcd 7 lune 2000

|
L o
Kindly refer -your CFonﬁ
é lloltcd to Slm Madan Chandra

requesting for furthdr information regarding the land shown as a
Kachari at Dag No. lf86/”5 oflSﬂap'\lh'\r area. v

2. The informatjon as called for by you has since been collected from khe Circle Officer

Sisibargaon Revenuc, Circle by dcpulmg an official from my oflice and highlights the following:
1

(i) Shri Kachari ig not in possewon of any land under Dag No. 186/175 at Sllapalhar
arca.l The fand in question, is in possewon of another pcrson viz.. Shri Mina
Chu_ltm and v ]

ol i | ‘

(i) as SLri‘Kacharl is not in posscssmn 0
been] remitting: any land revenue against that Jand and no patta has
to hin. |I

|

(i) Kh'\g Sarkari land (Gov ernment land) measuring 1 bigha 0 Kalh.L 10 Lessas covcnd
by Dag No 137/(Pt) and 194 (PU of Silap'xlhar Town (Blogk No.2) is under

of Shri Madan ‘Chandra Kachaii since 1987-88 which is neither

Shri Kachari is holding the land as a squmlcx and is remitting
t thc above-mentioned

and Records

f any land at Dag Np. 1186/175. he has not
also been issued

poqscssmn
[:kchania nor Miyadi.
« Bedakhali Jarimana™ in the form of land revenue qmms

" _ land from the year 1993:94 94 in terms ot Scciion 109 of Assam L
. " Marjual 1981
I '
3. The pepers in; orlgml received from the Circle Officer. Sisibargaon- containing all the

abovc-mcnli(mcd.fd,ls and indeed all the lnf(nnmlmn vou have asked for is cnclosed

| *. | | \}\)\\\,\ uJ(ﬂ}M fe(dw(\v%

; E! Yours siacerely.

AR |
@\/ﬁ\ L - | Km\w%mM M\Jw\ ! ‘.“."3(“'

it

|

. b o

Shri V. Ravindrat, | : {
Accountant Genetal (Audit) ‘ . (1
Nagaland - |Il '

KOHIMA - 797001 o

|

Maidamgaon, Beltola, Guwahati-781 029 |
@ 91-0361-301959 Fax g4 N261-300817 |
E-mail : agaudllassam@satyam net in : .

. |r
P
m‘lrr‘ieji Qe \

i .
. ot



To P : .€

possession of ‘Shri. Mina Chutia under Dag No.' 186/175.

. any land under Dag No.' 186/175 of Silapathar, no patta was issued’

194 (pt) of bilapathar Town of Block No. 2 is under posseSSion

l - T T e _,;iswtv.s 'ii%"'
L | ég @ o @'N%TME —25;6-;__]

u ’ '~ GOVT. OF ASSAM o
OFFICE OF THE CIRCLE OFFICER :::: SISSIPARGAON REVl CIRCLU.'
NO. SBC. 18/2000/ /47 Date :=- 19 '6,2000
. The Deputy Accountant General, ;
. b C/O The A.G. (Audit), Assam, .‘i
| Beltala, Guwahati- 781029, 1

|
l 1

Subject :~ : ;In@ormation regarding land in possession of
. shri Medan Keehar Chandra!Kachari,

i

8ir, ? ! ! | E i
' | With reference to your letter No., DAG(A)/200C-

2001/35, daéed 16,6, 2000 on subject cited above, I am to furnish
herewith the following information in regard to land in posse—
ssion of Shri Madah Chandra Kachari as desired,’ i is

; . (1) on scrutiny of records of this office it s
seen that SHri Madan Chandra Kachari s not holdiné any land
under Dag NJ 186/175 of Silapathar as on dete. Sobatitea fkmtia,

i ok ' The lahd is in

. l l v
[,; (ii) As no land undef Dag Ne. 186/175 was

allotted to Ehri Kachari, as such Shri Kachari has hot been

remitting any land revenue in respec‘ of land underlDag No.!

186/175. f 3

| ., (111) As shri Kachari is not in possession of

I

to Shri Kachari in respect'lthis land. |
i (1v) Khas Sarkari land (Govt. 1and) measuring
1 Bigha O Katha 10 Lessas covered by the Dag No.|137(pt‘ anv

of Shri Madah Chandma Kachari since 1987-88 which is nmther
Ekchania norlMiyadi. Shri Kachari is holding the land as a
squatter andris remitting "Bedakhali Jarimana® 1n|the forn
of land reVepue against the abovementioned land from the
year 1993~ 9hlin terms of section 109 of Assam Land Records

Manual 1981,

(v) Reply already furnished against para No. &

mentioned above. l

5 . This is for favowr of your kind informatlon and

necessary acfion.

g : iours faithfully, MNWO

",o,}? o L Cirn1mﬁ§§3%§ﬁ rjrr'”*”;
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b ()mu: OF THE ACCOUNTANT GENERAL (AUDIT)
"‘ ' ¢

t | NAGALAND: JCOHIMA. 3::

T o No. A/AM 28/97-98/356
\n\ ' Dated 22"' Novcmbcv '2000.

1

1 MEMORANDUM

\.‘ ‘ o : : ,
Sh M'\dan Chandra Kachari, St Auditor availed of HousmBui\ding Advance of

i

|
Rs 17.000 in /\L\;,usl 1996 for the purposc ¢! purchase o s lard. This rnprcscmcd 20% of the tetal

: -'mmunl of Rs. 8 000 sanctioned 10 him for house- _building purposc. In partial fulﬁl\mcm of the

. Appclhtc /\uthor\ly on 8/5/2000 in this regard

\requirement, Sh., L‘(achan produccd various documents W hich indicatedi llm he had cither
purchascd land lécﬁled at Dag no. 186/175 or at Dag no- 137/194 in S|I1pallnr‘~ Sirice therc was
reason to suspedt (ha( Sh. Madan Ch'mdra Kachari had not purchascd the land\ with the nioney
provldcd for lhls\purposc by the Govt. under the House Building Advance Rules i and had thereby -
mlsuhhch the House Building Advance, a0 enquiry Was ordercd on 15" 11m\‘ary l‘)‘)() Ly the
compc(cm 'mlhom){ undcr Rulc 14 of lhc CCS (CCA) Rules. Accordingly, 2 an c\xquuy was held,
and it was concludcd by the mquny officer that the charge of misutilisation ofl House Buﬂdmg
Advance 3 '\gamsl‘ Sh Madan Chandra Kachari 51008 proved. The findings of thl Inquiry Ofﬁuer
were forwarded \o Sh Madan Chandra Kachari, St Auditor on 21% July 1999 R;r his comments.
On Sh. M.C. K'\\:h'\n falhm, to produce any Jocuments in supporl of his chnm that he had not
misutilised the 1louse Building Advance granted 10 lum despite multiple opporl'\mmcs to do s0.
the Disciplinary (\ulhomy vide his order dated 1 May 2000 imposcd the pcml(y of reduction in.
rank from that oﬁ gr. Auditor in the scale of Rs.5.000-150- 8000 to that of /\qdnor in scale of Rs.
4000-100-6000 (Jor a period of five years with cumuk\hu offect. his pay woulJ be. fixed 'u Rs.
5300 during this hcrmd of Pcnalty. ‘On the expiry of five ycars, Sh.. K'u,lnn wou\d be restored L0
i

\

the post of Sr. /\ddllor and his pay fixed at Rs. 6050. : i
’ Sh Kachari represented ¢ against this penalty vide his letier d'\lcb g" May 2000

. whercin he sl'\lcd that the Jand had been purc\nscd by him but that the chmr'\hon Certificate

h'\d not bccn lswc«l by the Govt. of Assam.. Sh. Kachari l'\z\u also met the undcrmwcd who is the

lhc issuc bcf()lc the Appeliate Authority was 1o ¢stablish whclhcr Sh. K'xch'm

Rl

. had madc a bomhdc purchasc “under the Rules utilising the louse: Building /\d\ ance av 'nlcd by

“him in August 1999 Onc such cvidenee W sould be. proof {hat the purchase of land kfmd the availing

"of the adyance \vcrc proxnm\alc in ime i.c on of around August 1996. After proli"'i(:lcd chquiries

.by officials of /\G (/\udll) /\ssam and of this office. dcpu\cd for th|< pmposc lhc (ollnwing is

T‘.\l , o '.

proved ‘ .
v . . ; i
i) That Sh. Luhn Kachari is neither in ownership.of in posscssion of land under Dag No.
186/175 m S\hp'\lh'\r , ‘\

4

> T T T



i

'
¢

ﬂ
u) "The possbssor of lnc above land i$ Sh

Kachari claimed to have purchased U l\lc land.

Mina Chutin. and not Sh. Madan Clhandm Kach'\n

or Sh. Dhucn (mgm from ~viom Sh.
ered by Dag No. 137/194 in Sl[d‘)'llll'll and such '

i) Sh. Kachan is in possession of land cov
sed

!
posscssmp has been since 1987-88. In other words. even this fand \\1? not pmcln
' 1

utilising l;hc money sanctioned (o him towards House Building Advance. |

o [ . !
SN , b
_ B'\scd on the above, and supporting cvidence, the undersigned. as Appellate
Authority. concludes as under. _ ' '1
i‘) Tlnt the ilnrgcs against Sh. Madan Chandra Kachan on mlsuulmhon of. Housc building

slinary /\uthonly ivide his orders

Advance Festlting in the issuc of penaity by the Dlsc-;

dated 1 :k\ay 2000 stand fully proved and sustamcd C

illfully and deliberately what (an(amo{mlc'l to a fraud on

ii) . That despile lhls commﬂlmg w

the Pubhc\ l'xchcquer Sh. Kachari was brazen enough to continue \Vllh lhc
I

(léCCpliOl1, ard .
| in the proicss dehbcralcly \vaqled the time and resources oflhe Admlmslratlon.

Ll

ln(,wcxd ‘of the facts staled above, Sh. Madan Chandra Kachari is hlzlcby informed

ses to enhance the pen“\ll/ awarded i0’

that the Appellate ‘/\ulhorlly, after carcful deliteration propo
* May 2000. If Sh. AJFﬂdax1 Chandra

him by the Dlsc:ﬁlmary Authority vide his orders dated 1

Kachari wishes (mslalc anything in his defensc before the Appellate /\ulhonly 1ssucs his final

orders in this rq,al’(l he is directed to do so within 10 days of issuc of this ordct, aﬂcr which time,

if no reply is rcccnlvcd it will be presumed that he has nothing furlhcr to sayrm lhls matier and
A

orders ISSUCd accoqdmgly. i X
]

t- o {

A !i“copy of Circle Officer, Sissiborgaon letters no. SBC!]&/ZébO/MS‘) dated
19/6/2000 and no. SBC/18/2000/5233 dated 19/10/2000 is enclosed. i il
| | Ac‘coummum |
. | -

] oY
~l i
Sh. Madan Ch'\ndm K'xchan Sr. Audiltor

Copy to-. -

&‘\

r v -




‘The Accountant General (Audit)
Nagaland, Kohima, |

. ]
-

|

|

l ' | | P

| Memo. No, A/A/4- 28/97-98/356 dated 22:11,2000 and mis-uti-
[ .

‘ i lisation of HB Advance of #&s.17,000/= reg. :

i

4
-!? Sir, T ! .

. with due respect, I have the honour to state'the following
few lines as I have been given the previlige to standj suoport frOm,my side
through your mémo mum even number dated 22,11. 2000, for1which of your

humanitary greétness I am bound to bevhownﬁf head., I

|
1
!
ik

o e

. Tﬁat s sir, occupation report submitted from the Govt,
of Assam vide éissiborgaon Revenue Circle No. SBC, 18/2003/5233 dtd.
19,10,2000, ag?inst pag No. 137/194 in favour of Sh, MadTn ch, Wuachtzid 1is
quite incomplete. The said land covering by Dag No, 137/ 94 was ?ggggggg
neither occupied by my father Late Thanuram Kachari nor by me since 1987-
88 as mentione in above letter, Of course, the said land was purchased
by me from Sh.|Dh1ren Gogol, the frormer neir of the land under wrongly
intimated Dag ﬁo. 186/175 during 1996, 9 September. As well as Ikp urchased -

" the land from éh Gogol we went to the ccnceerned office to transfer the
same from Sh, Dhiren Gogoi *o Sh, Madan Ch. Kaehari This was done after

readising arreér of revenue gwes by Sh. Madan ch. Kachari which was actuai}
' ' 1 3

ally dues by Sﬁ. Gogod. ‘ :_1

i 1
: i
; 1
‘ i
' - 7 !

Ai ) ~{ In fact the krong intimation‘of Dag Noy 186-195 jan stead
of Dag No. 37/194 were come to the light during pxosession of land seltls
ent under Dhemaji District authority and accordingly the land c¢overing b| .
the Dag No. 137/194“ué:fptosessed in the Madan Ch. Kachari;ywnu_ 5fr
F ' ;! % .
' R

¢

. : I
. on tHe above circumstances, I therefore, ‘request your F' ‘
kind honour either to kindly arrange a thorough investigation once more " ‘
from the land qwner to concerned Revenue Circle office to the Gove, of - %
Assam oOr, alloj me to produce reliable documents on the controver51al mattd
er, which a 10! of vexation has BHeééf éiESﬂ on me as mis-Utilisation mf
money drawn foJH HB advance and proximacy thereon. C .
IR . o /
! : _ !
Date:,28.11;20b0 S | Yours faitnfully S

’ . 0. £PoRom
Mlaton GO SFLET

P (shri Madan Ch, Kachari)
dr. Auditor

|
|
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OFFICE OF THE ACCOUNTANT GtNruAL (AUDn) ‘ 4
NAGALAND, I\OIIIMA Lo , : |

N\

No. A/A/4-28/97-98/390 B
'Datqd 13" December-2000. "
ORDER | |

.~ Sh. Madan Chandra Kachart, SI Auditor avmlcd of a Housc Bmld ng
Advance] of Rs. 17,000 in August 1996 for the purpose of ‘purch"cc of fand. This
rcprcscnl,cd 20% of the total amount of Rs. 85 000 sanclloned lol him for house-building -
purpose. lh pvlml fulilment of the requucmcnt Sh. Ka han produced various
documents whlch indicated lhal he had either purchased land loémr’d at Dag n0.186/175
or al Dag; no. 1”47/194 in Silapathar. Since there was reason 'to Luspecl that Sh.- Madan
Chandra k achan had not purchased the land with the money plovidcd for this purpose by
the Govlf uhdcr the House Building Advance Rules and had lhctcby nnsuhhsed the
House Bmldmg Advance, an enquiry was 01dcrcd on 15" January‘l999 by the compelcnl
aulhéri[y Jl]dCl‘ Rule 14 of the CCS (CCA) Rules. Accmdmgl){', an enquiry was held, and

it was concludcd by the inquiry officer that the charge ofnnsuullsanon of][ousc Building

Advance ag’nnsl Sh. Madan Chandra Kachari stood prove(l Tihe l['ndmg,s of the Inquiry

Officer wcrc forwarded to Sh. Madan Chandra K'lch'm Sr. Audnle on 21" July 1999 for

his commcnls On Sh M.C. Kachari failing to producc anv dowmenls in-support of his i
chlm lhal he had not misutilised the House B nldmg Advance gmntcd to him, des. ite
multiple oppomlmlles to do so, the D;scnplmaty /\u(ho ity vide hls order datea 1" May I
2000 lmposcd the pcnally of rcducllon in rank from-that of Sr. /\Udl(Ol in the scale of

Rs.5,000- 150 8000 to that ofAudllor in scale of Rs. 4000-100- 6000 for a period of five N “

years wilh cumulatlvc effect, and his pay fixed at Rs. 5300 during “ns period of penaily «
On the cxpny of fvc Jyears, Sh. Kachari would be rcslorcd to the ppst ‘of St. Auditor and

his pay fi Fxcd 4( Rs. 6050 ' : : : | i

.Sh '1charl represented against this cml( vxdc Ius lctlcx dated 8”' Ma
f i g p y y

. :
2000 whcrcm he stated that the land had beers pm'chascd by him, bul that the Registration

Certificalc hagl no( hccn issucd by the Govt. of Assam. Sh. Kachal had also i the

e o g o, R S

undcrsu,ncd who is the Appcllate Aulhonly on 8/5/2000, in this lcg,:ud

T

i .

Ii ‘The i's'suc before the Appellate Authority was to c'slablish whether Sh.
Kachari hd(l made a bonafide pmchasc imder the Rules ullhsmg lthe House Building 1 !
Advance 'w'hlcd by him in September 1996. One such evidence \vould be, proof that the

purchasc o”and and the availing oflhc advance werc pro: simate in lime i.c on or around f |
n {. N
f

i
|

! - ..
i

i
!
y
!
i
i




A | | ol

August/Seplemb.sr 1996. Afler protracted encuiries b) omcmls of/\G (Audit) /\ssam and

of this oﬁ'cd deputed for this purpose, the following is proved.®

i ' ' :
.. v | .

1) TIL( Sh. Madan Kachari is ncHhc; in ow nershlp or in possessmn of land undcr

Dag No 186/175 in Sllapalhar i i
i) - The ”ossessor of the above land is Sh. Mina Chutia, aid hzol Sh. Madan Chén(lra
Ka:chnri, or Sh. Dhiren Gogoi from whom Sh. Kachari t';lai'h}ed'lo have pufchased
thc""'lahd L : | 1
iii) Shi K'lchml is-in possession of land covered by Dag No 1137/194 in Silapalhqr,

an(' such possession has been since 1987-88. In other wor Is, even this land was

nol.;purchascd ullhsmg the. money sanctioned to him ,loxyards House Building
f s : N
Advance. . .

the undersigned, as

. Bascd on lhc above, and suppomng cvndcn(lze

Appcllale Aulhonty concludes as under. ] L
v

i) Th'l tlie chargcs against Sh. Madan Chandra K'lchan on mlsuullsallon of House

bunldmg Advance resulting in the issue of penally by lhe [glscmlm'uy Autl,onty
v1dc' his orders dated 1*.may 2000 stand fully proved and suslamed s

i) :I'!lat despite his committing willfully and dehbc* Aely whdt- fantamounted to a
fraiud on the Pubhc Fxchcqucr Sh. K'lChJH was brazen cnolugh to continue with
the d!cccpllon :and in the process dohbem ly wast;d the time,and resovrces of the
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n vncw of the facts stated above, Sh. Madan Chandla Kachari wazs

informed, v1dc this bffice letter No. A/A/4- -28/97- 98/356 dud 22/!!/2000 that the
Appelialc Alllhouly, 1ﬂc: carcful dcliberation, proposcd tu enhance ;he penaity awarded

to him by thq D;scnplniary Authority vide his or(lcrs dated 1* May 2000

- . :
h his reply dated 28/1 1/2000 Sh. Madan Chandra Kaclnn lns slalcd that
1

the occupation! reporl submitted by the Slsmboxgaon Rcvenue Circle No. SBC.

. ]8/2000/5233 dl 19. 10 2000 against Dag no. 137/194 is mcomplele and that the land is
' actually in Sh Kacharhs possession since 9" Scplcmbcr 1996 aﬂcr tmnsfel by Sh. Dhiren
Gogoi, the for’mcr land owner. Sh. Madan Chandra Kachari has also slalcd that he had, in
his carlier copmummtlon to this offce wrongly intimated the Dag.: no. of his land as

186/175 msle{ld of 137/194 whicli i is ac(ually in his possussmn Sh. K’ltchau has requested

llher a de- novo lhonou;:,h investigation by lhc conccmed Revenue qHCIC Office, or to
| <.
allow Sh. Kachari to producc rcliable documents. !
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ll wonld appear that. the inlcnhon of Sh. Madan Ch'mdm Kachari is 10 lead

the Admini hahon ¢n a wild goose chase. From perusal of the files, n is observed that Sh.
N .
ruary 1997, bccn asked 1o furnish the

o. Secondly,

[ the land

Madan Ka hari had. time and (e again, since Feb
documenlAcquned (o establish his claim. He has consistently fmlcd to do s

Sh. Kachm( \V'xs asked durmg {he enquiry as 10 what was the eX'lct \omuon 0

purch'\scd Uy \htm On two separale occasions, as seen from the ‘h\ly order sheet for

dcp'\m“cnl'ﬂ proccedmgs d'\led 10" March 1999 and. 12" Apnl 1999, Sh. Madan

Chandra K'\Ch'\ll had clearly and C'\legoncal\y stated that the l'md m his POSaLSSnU!l wvas

jocated in z\g no. 186/175. Sh. K'\chan had also sh\cd in the D'\\'ly Order Sheet dated

2" /\pﬁ\ \b‘)() that the land ownet for Dag no- 137/194 was also thc original land owner
for Dag no. \86/175 and that, aftet iniliaﬂy entering into an ﬂgrecmcnl to pufchase land

undcr Dag no {37/194, Sh. Kachari finally purclnscd “land unq\cr Dag no. 186/175. 1In

token ofh\s vhaving nnde the above statements, Sh. Kachari ¢ '\lqo a(ﬁxcd \ns éignalurc on

the dmy oﬁdcr shects of 10™ March 1999 and 12" April 1999 Havmg done so, Sh.

i
Kachari is ESTOPPFD from now denying that he had purchascd l'mc at Dag. 110. 186/175

and that the ,:.hnd pmchascd by him in 1996 is actually |and at Dag ¥ no. 137/194. l‘mthcx,

as clch\")?'é'(:ilcd by the Circlé Officer, Sh. Kachari has had he land at Ddg 1o, . 137/194 il
987 88 and nol 1996 when he wmlcd ofHBA%for purchase of land.
-\

CItis thmcforc amply clear that Sh. Kach'\n has not only drawn House

his posscsmdn since |

: '

Building /\dvance on. fraudulcnt grounds he has time and time ¢ '\g'un\\\'dslcd {he time ard

resourccs of the Adn}m\slr'\hon by deliberately mls\cadmg the authorilics and leading
l

them on @ wl\d 500SC chase. This '\CllOH of Sh. Madan Ch'mdm chh'm was a grave and

i
serious mise onducl wnhm the mecaning of Rule 3( m) of the Cehhal Civil Services

(COlldUC\)RI\CS { '\ o \

\

Now, lhcreforo the undersigned. in exercise of his powers as Appellete Authority
1

confcncd on him under Rule 26 and 27 of the Central Cm\ Scmccs
(Classlﬁc'mon Con\rol and Appeal) Rules, has decided 10 cnh'\ncc the penalty to
Sh. N\ adan Chdndra K'\chan by the disciplinary Authority ¥ V\dc his Order

"~ No. AIA/4 28/97-98/17 dd v ' May 2000 and hereby ordcrs th'tt Sh, Madan

Chandr'\ K'\chan Sr. Audnor be reduced to the post of _Au}\divtor with the

smle‘of pay Rs.400C-100- .6000, from Lhe post of Sr. ;Aul'ilitor with the

scalcqof pay Rs. 9 5,000-150- 8000, for a period of 5 ([we) wc*ns w.e.f.the

date | of 1ssue of this order under Rule 11 (vi) of Ccntl al Civil Service

(Cl’xsmhcat\on Control aﬁd Appeal) Rules 1985 It m f nLhcx ordered
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that hjis pay fixed at Rs.4000/-- (Rupees Four thousanél only) in Lhe

scale rfpay Rs. 40()0 100 6000 during the 1)0110(1 ofpohalL) He >h’111 \

]
not cagn mc;ements of pay during the per 1od ofleducUmn and on the
I

expiry: 'of. tlns penod the reduction will have the cffect of postpomng

his fuLLuF increments of pay. On the c‘<p11v of 5 (flve) yc ns he will ha
1est01c}d to the post of 81 Auditor. On 1est01at10n to Lhe post of Sr.
Audlto'x lns pay will be fixed at Rs 6050(Rupees sn thousand an-cl fifty
only) is he scale of pay Rs.5000- 1oO 8000 and he w1 11 bc ehgible to
eatn m‘uements from Lhat stage, thereafter, subjecﬁ to; fulﬁllment of -
other cémrhtlom/ rules governing the grant of mmen}wnls of pay. Itis
fmally Bxdelcd that, on restoration to the pos|t of Sr. AlkdlLOI after a
period of 5 (five) years, the original semouty of the offulml in the post of

Sx Audltm pr 101 to the 1mp051t10n of the penalty shail be restored.
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Memo No. A/A/ 12|8/97 98/391 -394 i ¢ Dated 13"

|
l

Capy to:-

‘ o~ 1) Sh M'lddn(,h'lll(]l'lKdCthll Sr. /\lldIlOl Officc of the /\ccounlanl Gcncxal

B

| - :
L= g“M,Naga)and o ’ o

;“ . .2) The /\'Udll OtTCCI (Administration) for ncccsemy action |

(Al

/ v3) The 'S'mwcc Book of Shri Madan Chandra Kachari, Senior /\udalot
) The PAO IA& AD, Nagaland Office of the Sr. Dy. Agccounl'ml Gcnexal

I)\J/{?\\/\ A&H) Nag'lldnd for information !
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e

v | TR ACCOUNTANT \,,Jermu

C Page d of 4




